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Jpp1ctionN,  

i. 2,Mis Petition 

3.'Cãntet .-PetitiOn 	____ 

4. 1  RevieW 8pp1ccnLOfl 'o 

Ap:lec3nt(S) K. 	aTV%.A(Y' 	VS- UniOn. oI India&L'S 

IL: 	 he App1icatS- 	- 
jorL& R rUM 	,Ta. 

(.
;.A.dvoc;a -,,I- ,e for the 

Order of the i ribunal-.- 

The issue involved in this case is that 

theapplicant who is working under the 

respMictents at Manipur was suspended in 

contpmplation of a disciplinary proceeding for 

the tLeged frau ulent drawal of Government 

rnbny in the department of educatiork and he 

had been placed under suspension. Strangely 

and in fact no disciplinary proceeding has 

beeninitiãted against the applicant even after 

a 4se of 3 years. Aggrieved by the said 

inacqon of the respondents the applicant has  

filed this O.A challenging the impugned 

suspnsion order dated 16.9.2005 

Heard Mr B.P.Sahu, learned counsel 
for 4e applicant and Ms U. Das, lèarnèd-
Addi..G.S.0 for the respondents. 

Resp4dents counsel prays for four weeks 

time t take instruction; . . 

ost on 21.9. 2007 for admission. 

- 	 • 	 - 	

.:. 

-S-------..,-.-- 

7. 

1.L app1c'tjon s 'n toriii 
is fl.kd..  

V.L.j P I 
'. Registiar.  

&L 

------ - 	

. 
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21,8eO7 	Respondents counsel is specificafl' 

directed to ascertain as to whether any 

disciplinary, proceedmg has been uutiated 

against Ahe aplicit,. iithe 
• 	 . 	. 	•: 	-been registered against...the 

app&antv and whaf 	the .:.teásOi for 
• 	. 	.: 	. 	. 	 ....sspding the pplicanL 	,.. ......... 

/ 	 — 
Vice-Chairman 

- S 	 •c...  

	

pg 	.. 	
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21907 	Four weeks time granted to the 

esndts to Me.wr 	 . ... 

	

Post 4 	_ctp-_-....S 	
. 	 on 5:11.07 f6i order. -1nterin 

•. 	 --" 	. 	 wffcom4ider  

• 	
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05 l I 2007 	Ms U Das, learned AddI Standing 
h 	

counsel for the Central oèrment 
'i 	. 	 . 	 S 	 • 

unde.aKes to,tile reply.., statement- 

	

(II.... .................. I.,. 	• ! l. 	t 	.t 	,i,.c' 

	

- 	
during the course of the day 

• 	. 	 . 	. 	. - 	. 	Mr.B.P.Sahu, learned counsel for.. the 
• 	

ii 	I 	 j I 	- 	 t 	 ,( 	II 	I 	
/ 

Applicant prays for revocation of the 
- 	. S  • 	 S 	•• 	 -. . sUspension .order. 	- 
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• 	 •. •-, 
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........ 	..... 	 CaU this. r'-after on 07.11.2007 
•n •1IY. I I ......... . 2 	_'t 	,.I.i' 	,.',;,v..,t. - . 5 -S 	 . 

along with the s;milar.matters 
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07.11 .2007 	All these matters are similar. 

Mr.B.P.Sahu, learned counsel appearing for 

the Applicant in all the cases prays for 

revocation of the suspensions orders. 

Though Mr.G.Baishya, learned Sr. C.G.S.C. 

filed reply statements in O.A. Nos.21 2/2007 

& 213/2007 on 05.1 1.2007, and Ms. U.Das, 

learned Addi. C.G.S.C. filed reply 

statements in O.A. Nos. 216/2007 & 

217/2007, same have not been filed in O.A. 

Nos. 214/2007 & 215/2007. Mr.M.U.Ahrned, 

learned AddI. C.G.S.C. undertakes to file 

reply statements in O.A. Nos. 214/2007 & 

215/2007 dunng the course of the day. 

List all these cases on 22.11 .2007 for 

final hearing. 

%er(Ai 
/bb/ 

	

22.11.2007 	Mr.B.P.Sahu, learned counsel for the 

Applicant is present. Ms.Usha Das, learned 

AddI. Standing counsel for the Union of 

India is absent for the reason of her 

rnother's ailment. 

p.. 

Call this matter on 11.12.2007 for 

-w-. , 	 hearing. 

11 
	

(Khushiram) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

' 



	

11.12.2007 	Heard Mr B.fSàhu,. leaedCou4 
for the Applicant.and Mr G. Baishya, 

learned Sr. Standing Counsel for the Union 
of India, in part. 

• 	 Call this matter on 1.2.12.2007. 

(G.Ray) 	(M.RMo.anty) 
Member (A) 	Vice-Chairman 

•n km 

	

12.12.2007 	Heard Mr.B.P.Sahu learned counsel 

appearing for the Applicant and Ms. Usha 

Das, learned Addi. Standing counsel 

app earing for the Respondents. 

c 

For the reasons recorded separate 

sheets, this Original Application is disp.sed 

of. 
L 

p' 	 (Giarny 	(M.R.Mohanty) 

	

Member (A) 	Vice-Chairman 
/bb/ 
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CENIRAL ADMINISI RAl lyE 1 RII3UNAL 

GUWAHATI BENCH 

Original Mplicafion Nos. 212, 213, 214, 215, 216 & 217 of 2007 

DaIol Order: TlIs, the 121h hay oF December, 2007 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri L.S.Ramyo 
Aged about 41 years 
S/a (L) L.S.Nino 
Resident Chatric Khunou, P.O: Mokot 
P.S: Kamjhg and District: UkhruI, Manipur 
At present A.G.'s Stall Colony T/II-C-3 
P.O: & P.S:-Lamphel and District: Imphal West 
Manipur. 

Applicani in O.A. No.2 12 of 2007 
2. 	Shri Sh. Ranjit Singh 

Aged about 43 years 
S/0 Sb. Amu Singh 
Resident of Sagolband Khamnam Bazar 
P.O: Imphal,P.S: Lamphel 
District: Im'jhaI West, Manipur. 

.. 	 ...... Applicant in O.A. No.213 of 2007 
Shri Khàik 39ang Haokip 
Aged about 56 years 
Sb (L) Hemkhopao Haokip 
Resident of Chassad Avenue, Nongpok Ingkhol 
P.O: IrnphEl,P.S: Porompat 
District: Imphal East, Manipur. 	.......Applicant in O.A. No.214 of 2007 
Sh. Ng. Koshing Moyon 
Aged abput 42 years 
S/0 Ng. ,hIenchou Moyon 
ResidéntIornIathabi Village 
P.0:, P.S:'& District: Chandel, Manipur. 

. 	 ...... Applicant in O.A. No.215 of 2007 
Smt. Lhingjalam Gangte 
Aged about 39 years 
W/0 Thong khosei Haokip 
Resident of. M. Munpi Village 
P.O: Sugnu, P.S: & District: Chandel 
At present ,A;.I.R., Staff quarter Type-I1I/21 
P.O: & P.S.Lamphel 
District: lPhaI West, Manipur. 

S 	 ApIicaflt in O.A. No.216 of 2007 

Shri K. Benjamin 
Aged about 53 years 
$b K. Shangai 
ResidefltOfMakU Village 	- 

,- 
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P.O:&PS Kamjong and / 	 Dislrict: Ukhrul Manipur 
Atpresenf Type-11/4,. A.G.'s Staff Quarter 
Lamphel P.0: & P.5: Lamphel 
District: lr*.p hal West, Manipur. 

Applicani in O.A. No.217 of 2007 

By Advocaf Mi.D,P,Shu iii all II 	O.A,. 

- Versus —  

I . 	ilie Uri1n of lnda 
Jhrouglvby the Conipirollor 
and Auditor General of India 
New Delhi. 

The Accountant General (A&E) 
Imphal, Manip -ur, 

The Deput'' Accountant General (A&E) 
Imphal, Manipur. 

Respondents in all the 0.A.s. 

By Mr.G.Baishy, Sr. C.G.S.C. in O.A. Nos, 212 & 213 of 2007 

Mr.M.U,Ahmed, Addi. C.G.S.C. in O.A. Nos. 214 & 215 al 2007 and 
Ms. Usha Dos, AddI. C.G.S.C. in O.A. Nos. 216 & 217 o[2007. 

O.A. No.212/2007 (Shri L.S.Ramyo v UOI & Ors) 
OA. NO.213/2007 (Shri Sh. Ranjit Singh vs UOI & Ors) 

O.A. No.214/2007 (Shri Khaikhoyang Haokip vs UOI & Ors) 
O.A. No.215/2007 (Sh. Ng. Koshing Moyon vs IJOl & Ors) 

O.A. No.216/2007 (Smt. LhlngJalam Gangte vs UOI & Ors) 
O.A. No.217/2007 (Shri K. Benjamin vs UOl & Ors) 

0 R D E R (ORAL) 
12.12.2007 

MANORANJAN MOHANTY, (V.C.) 

All thee six cases were taken up separately, but are being 

disposed of byfFs common order. 

2. 	Heard Mr.B.P.Sahu (learned counsel appearing for the 

Applicants of aU these cases), Mr.G.Baishya, learned Sr. Standing counsef 

- 	 'T) 
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for the Union of India (appearing for the Respondents in O.A. No.212 & 213 

/ of 2007), Mr.M.U.Ahmed, learned Addi. Standing counsel for the Union of 

India (appearing for the Respondents in O.A: Nos. 214 & 215 of 2007) and 

Ms. Usha Das, learned AddI. Standing counsel br the Union ot India 

(appearing for the Respondents in O.A. Nos. 216 & 217 of 2007) separately 

and perused the materials placed on records ot all the six separate cases. 

Applicants of all these six cases, who are members of the staff 

of the Office oi.the Accounlani General of Imphal in the Stale of Manipur, 

were placed under suspension (on contemplation of departmental 

proceedings dgainst them) on 16.09.2005; that during their suspension, they 

were granted subsistence allowances at the rate of 50% of their pay and 

that after a lapse of time, they wore also granted subsistence allowanco 

at the rate of 75%; that their repealed representations were not heeded to 

and that, during June of 2006, they were prohibited to enter into the 

offices. They have also stated that several other members of the staff, 

although similar allegations are there against them, have not been placed 

under suspension. No charge sheets having been supplied to them, the 

AppIicantshave approached this Tribunal with the present Original 

AppticationsfiIëd under Section 19 of the Administrative Thbunats Act, 1985. 

During pendency of these cases, the Respondents have issued 

charge sheets :10 all the Applicants,on 07.09.20071 initiating departmental 

proceeding and, by filing wri)ten statements in all these cases, the 

Respondents have pointed out about issuance of separate charge-sheets 

dated 07.092007 in initiating the departmental proceedings against each 

of the Applicants and about the background in which the Applicants have 

been placed under suspension and initiation of proceedings against the 
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Appllcüi ts, TI ic reason for delay ii I drawl ot the ci riiqnt fl ) l; I i iv li i 

explained I the written statements tiled in these cases. In the written 

statements, the Respondents have explained that few of the members of 

the staff, against whom less serious allegations have been found out, have 

been transfered out and that steps have been taken to bring back one 

senior person,, on transfer, to book him in an effective departmental 

proceeding. 

41 the hearing (on the face of the explanations made 

available byespondenJs) the sole ground raised in all these cases, by the 

Advocate for the Applicants, 	iliaI prolongalion of the suspension 

without drawal of any charge-sheets/wjfhof initialing departmental 

proceedings against the Applicants. But for the reason of issuance of 

charge-sheets against all these Applicants (during the pendency of the 

cases), the said ground has also become infructuous. 

Al the lime of heanng, however, Mr.B.l'.Sahu, learned counsel 

appearing for.he Applicants of all these cases, has raised a point thai 

suspension of. Ihe AppIicanls havipol been reviewed within 90 days horn 

16.09.2005 (the date on which the impugned suspension order was issued) 

the continuance of suspension has become invalid; for the reason of the 

provisions in Rule 10 (6) & (7) of the CCS (CCA) Rules, 1965. Relevant portion 

of the said Rule 10 (6) & (7) (which is stated to have been brought into the 

statute book, by Govt. of India/DOPT Notification No.1 1012/4/2003-EsfI (A) 

dated 23.12.2003 and stated to have come in force on 02.06.2004 by Govt. 

of lndia/DOPTNoIificaljon No.1 1012/4/2003-Eslt(A) dated 02.)4.2004) reads 

as Funder:.-. 
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"(6) 	A:: 	idi 	l 	 ul 	g 	h boo:-, i :cu.io UI :do: II us I Ulu shall be iovjewec'J by Iho 
Qiib.Qfitycompo 
befgLe 

ol order 01 SUS ID 	the recornmeflda lion of The Review 
.Qrnrnitiee constituted for the purpose and pass orders 
iTh.et_xtendinq or revoking the susp nensio Subsequent 

reviews shall be made before expiry of the extended 
period of suspension Extension of suspension shall not be 
for a period exceeding one hundred and eighty days at 
time. 

(7) 	NOtwithstanding anything contaired in sub-rule 5, 
an order of suspension made or deemed to have been 
made under sub-rules ij or (2) of this ule shall not be 
valid after a period of ninety days unless it is exiended 
after review, for a further period boloro ll:o Oxphiy of 
nInety days." 

It is the stand of the learned counsel appearing for the Applicants that for 

the reason ofáloresaid amendment to the Original Rule 10 of the CCS 

(CCA) Rules, 1965 (which has come into effect from 02.06.2004) the cases 

of the Applicd are squarely covered under the said new provisions; for 

the Applicants Vvere placed under suspension on 16.09.2005. 

7. 	But, in the Original Applications it has not been pleaded by 

any of the Applicants thQLiheit_.pensjon mat erwas not reviewed wUhin 

90 days from .16.09.2005 in.terrns of Rule 10(6) & (7) of CCS (CCA) Rule 

1965. We are-also not in a position to adjudicate this aspedfof the matter; 

because all the Standing counselss appearing for lhe Respondents in lhese 

cases, are taken by surprise on this new ground (which has arisen outof 

factual allegat.ipn, taken for the first time, by the Advocate for the 

Applicants) atfinal hearing stage of these cases. The learned Standing 

counsels, appearing for the Respondents, have, however, pointed out, at 

the hearing, ihal prolongalion oF suspension of the Applicants really 

received ... jsd considerations of the Competent Authorities; on abèr 
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~i 
of occasior is Lo, (a) when enl tat iced subsisIne allowances were qtnnlnd 

to (7iii the Applicants; (b) wlintt lhny tnt nri.lni fly in i'''tth ' I 1 i II nit 14 

instatement 
I 

and (c) when they were prohibited to enter the ollice 

premises. it has also been pointed out by the learned Standing counsels 

That for the reasons disclosed in the written statements (in'Il these cases), 

the representations of the Applicants did not receive favourable• 

considerations, they, however, failed to admit (or dny) Ihe factual 

allegation (rriade for the first time, by the AdvOcate for the Applicants, at 

the final hearing stage) about non -consideration/absence of review of the 

matter for prolongation of suspension beyond 90 days from the dale of 

suspension; because of lack of such factual allegation (by the Applicants) 

in their Original Applications. 

In absence of the factual allegation in the Original 

Applications (that there were no review of the suspension of the 

Applicants, within 90 days from 16.09.2005) the Rospo dents had no 

opportunities to answer the new factual point in issue and, wIthout granting 

any opportunity,  to the Respondents (to answer on the factual allegation 

made)  by the Advocate for the Applicants,af the final hearing stage) no 

relief can be considered to be given to the Applicants (by merely looking 

to the new/amended statutory provisions); because that would amount to 

denial of natural justice to the Respondents. 

In Ihé aforesaid prenikos, (I t.ivinq I iear I lear r ted cot itis(, ls 

appearing fo all the parties) without entering in to merits of the mailers, all 

these Original Applications are hereby disposed of with grant of liberty to 

each of the Applicants to represent their grievances (pertaining to non-

review of suspê.rision of the Applicants within 90 days of suspension) to the 
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Respondents by end of December, 2007, On rocoipl of such 

representations, the Respondents should consider the same (in the light of 

the provisions under Rule 10 (6) & (7) of CCS (CCA) Rules, 1965) within 15 

days lhereailer and pass necessary speaking orders by end of January, 

2008. 

10. 	With Ihe aforesaid observalions and directions, all these 

Original Applications are disposed of. 

Send copies of this order to all the Applicants and to all the 

Respondents in the addresses given in all these six Original Applications. 

Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G.Baishya, 

Mr.M.U.Ahmed, and Ms. Usha Dos, Advocates appearing in all these cases. 

sD 
MJtOMflY 
VICECHAIRN. 

sJi. 
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U 	
A fr 

tIIjs2 j1.) 1 It) 
ul Irus 	1 u..*tl 	)_'_')flfl7 	ulan,1 

the Applicant to the Accountant Ueneral (A&L), 
T 	I iViatlipUt, lIJIJIJIUt. 

Q AKrPJPVTTDP//4 Vi 5.7.  
the order dated 5-6-2006 issued by the Senior 

- A 	 . 	t-d'd 	,A 	I 	 I ttccounts umeer titumnj. 
('I 1AI/AI 	A'I'T%JAAA 	 I tO .7. AS A I) 

	

NflTT(1 	 I ... 	--- IQ 

1 )ifcdI Imnhal. 
inc 	August, 2007. 

Signature otthc counsel frn 
the Applicant. 
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The Annlicant wa.s initially appointed as Cleric/Typist of the 

office of the Accointant Genet'a] (A&F), Manipur in the year 1976.   

Iltercattcr he was nrctuotcd to the floSt, of hinctional (Trade Sr. 

Accountant in the sèalc cf nay of Rs. 1400-26(0!- p.m. 1'he Dcpiily 

Aceoiinta.iif General (A&K) Maninur vide the order dated 16-9-2005 

nlaced thc Annlica.nt under susncnsicm in cnntcmnlafic)fl of a £ 	 £1 	 £ 	 S 

diseiplinaiy proceedings in connection with th e  fraudulent 

drawal/scandal ot.a. huge amount of Govt. moncy in the Department of 

Education (S). Govt.. of Maninur. Iliough the Annlicant was placed 

under suspension in contcmn1ati;n of a, discipiinaiy proceeding the 

aiuthcwjtics concerned have not even nmcccdcd thc diseinlinarv 

nrocecdjnQs initiated aQainst the Annlicant On the nthcr hand, the 

authorities concerned even fài1cd to frame the charQcs thr which the 

discmhnaiv nmcecdinQ was initiated aQainst the apnlicant 't'hus ;  it is 
very clear that the. mr0lorit1eq concerned initiated the discinlinaiv 

proceedings aga.insl: the Applicant by placing him under suspension to 

eyewash the general public and the applicant had not committed any 

misconduct. The well settled law is that discinlinav nrocccdinQs 

against an employee should be concluded expeditiously. The authorities 

coiucerned have violated the said provisions of law. I'hus :. the impugned 
order of sLisnensiofi dated 16-9-200 is liable to set aside.. 

t 
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II., 	II}IIIIIZIIL 	IIIuII.IIy 	IqIJII%A3 

g (lerk/'I'vniczt 	nf flip. 	nfflc'j' 	nf flip 
____ Accountant (ieneral (At.), Manipur. 

Pt AA lrtOO 
ZlJv' - iQo 

mu 	 . 1 U6 	 L}ftpALL1L 	yvnb 	JAVILIUMU 	LU 
i 	A 	Il 

oft.ciate 	as 	Funclional 	Grade 	Sr. I 
Accountant in the scale of Rs. 1400- 
A I 	I f 111% 	SI'. 	III 	I 	11 	f l 	1t1't F 	1.._. 	- .. 
9Ui UJV-JV-.YVV 	L)thJUVVf 	all 
order iued by the Acount 	Oflker 
(Admn),. Manipur.  

t%AISt 
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I )eputy Accountant General (A&I 
ivianipur. 

 A
-y. (ri 1a2 'AY7v,- ..,v.j, 1 	ui,.. 

ajJpLa*.I. 	 a A /2 

I represen1Iicrn 	Io 	fhe 	Accniinhinl 

General (A&E), Manipur. 
C 

• 
AC nz PtAA 
VJ'Uh.VVV 

'PL.. 	i:..... 	. 	1Af..\ 111'... (I}}.It14UII. cilk,11r, 	VVI%I1 	1 Vkt%'i1) V111¼d A IA 

were restrkted to enter offi 	ni-em 	pc I 

without 	specific 	written 	permission 
I '..... 	LL_ 	TT 	J 	..L' 	L... 	J.... I 
I UU*U Lilt? IItIU UI 	.JLIljt? Dy 	 lIl UIUt?1 

cijptl Iw Rv 	A'r.uttf 	(f'r (Arnti\ 	I ) -,-•--.-.-.. sI•-•.•.- 	 I 
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IN il-IF. CF.N FRAI. A•I)MINIi I RA El VI. 1 RIB(JNAI. 	zD 

(IUWAHA'll .I*1.NCH, (IIJWAHAi1 	 I 
(AN APPI.ICAlION LJNI)F.R SF.CFK)N 9OFFHF.CENTRAL 

AI)MINISFRAI'IVEIR1H(JNAI.ACI, 19I5) 

ORRiINA.1. APPliCATION NO. OF 2007 

Shn K. Henjarnin, acd about S3 ycars. SI() 

K. Shanai ;• rcsidcnt nfMaku Villac. P.O. &. 

P.S.Kamjong and I)isict I ikhvul Manipur at 

nrscnt Tvne-1I/4. A.O'S Staff Onattr,  • 	 ..• 	 •- 

arnnhcl. P.O. & P.S. Iarnphci and I)istnct 

Imphal Wcst, Manipur. 

•.a• API'IICA!I' 

The Urt. of india through the Camptmllcr 

and Auditnr General of India  New Ilhi. 

The Accountant (hncral (A & E) ;  

imnhal, Manipiir. 

The 1)cnntv Accountant General ( A .& K), 

Imnhai. Maninur.. 

RI4 SI'()NlWNISa 

tsg 
OyaImo Singt 

Counmis3ioner (Judtcai) 
Manpur. 

p<', 	3Mt 
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l)P'IAIIS UI' IHK A1'PIICAIIt)N 

1'. 	IARFI(IJI,ARS (ii" I'HI4 ORI)IR ACAINNI WHICH THP 

A1?IhI ICAlION IS .MAUP. 

This annbcaiion is directed apainst. the order No. Fstt. (A&I)/ 

Order No. I I R dated I (*A2OOl isucd by the I )cpuly Aecnuntsmt 

General (A & E), Manipur, Irnphai thereby placing the applicant 

under susncnsinn in•ccmtcmn)alicm of a disciilinarv nrcicocdinQs * 	 S 	 * 	 SI S 

under sub-rule (1) of Rule 10 of the (tral Civil Services 

(Clasitication. Con ml and Anpeal) Rules 1965 with immediate 

cftèct and pursuant to which even no charges has been made 

tiled tifl date leave apart initialing and proceeding. 

.UiRISI)ICIU)N 01( I'H14 IRIBIJNAI,: 

I'hc Apnhcant declares that the subject maltcr of the case which 

he wants to redress Is within the jurisdiction of this Hon'hlc 

i'nhnnal. 

11MtlA1'R)N 

The Anpbcant titrthcr declares that the Application is within the 

limitation nrcscnbed in Section 21 of the Central Administralive 

Tribunal Act 19W4. 

H. bQylma Singfl 
9-inniiioner (Judiciat) 

Mathpu. 
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4. 	l4'ACFSOl''IHKCASE 

4.1. 'l'hat the present Applicant is a bnnatidc ciliien of India 

by birth belonging to the Schedule Tribe community of the 

• 	 State of Manipur and aq such he is .cnliticd to all the rights 

and nriviiegcs enshrined under The cnnstituition nt India. 

4i. That, the Applicant was initially appointed as Clcrkil'ypist 

of the Office of the Accountant Gencra (A&} Maniprir 

with immcdiatc cftcct vide the order dated 29--1976 

issued by the Accnuintant General (A&E) Manipuir. 

i'hcreafter, he was annointed on nmmohcin to the nc.st of 

Auditor/Accountant in year 1991. 

4.3. That while the Applicant had been serving as Accountant 

of the Office of the Accountant General (A&K) Manipur 

lmnhal, heino saiishcd with the qerviecs rendered by the 

applicant the l)cputy Accountant. (iencral (Admn) issued 

an order on 23-9-1 94 whereby the applicant was 

annointed on nrnmnlion to the post of Functional Grade 

Sr. Accountant in the scale of pay. ot Rs. 1400-2600/- v.m. 
with effect from the date he assumed the charoc The said 

order further stated that the annlicaiut shall be undcr 

nmbalion for a nerind nt 2 years trnm date ntjoining. I1t 

said order was issued under the anlhcsritv of the A('T's 

approval dated 22-9-88 at page 4" of file No. 

l).AG.(A&)/Sr. Accit/R7-RR/71 rcadwith Sr. 1).A.G.'s - 

Order No. 3(a nt23-9-gR. 

Shgt 
0 	owm1s$joner Uudici 

Manipur. 

V, Q,  F, NAmJ! 
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A copy ,'ifthc said order isanncxcd herewith 

as ANNIXl IRE-A/i 

4.4. That, while the applicant was serving as Functional (irad 

Sr. Accountant and posted at thc ottiec of the Sr. 1)cputy 

Accountant (icncral (A&E);  Manipur, to the great shndc 

and surprise the l)cpuly Accountant (icncrai (A&E) 

• Manipur, imphal is.cucd an cwdct on i6.9-2(X)S whereby a 

disciplinary proceedings was ecintcnplatcd to he initiated 

against the applicant and he was placed under 

susncnson with immcdiate cltcct in crcrcise of the 

nowers contorred by sub-nile (1) of Rile 10 of the Ccnlml 

Civil Services ((siticalion, ConimI and Appeal) Rules 

1 96. The said order tiirthcr stated that during the pcnnd 

of suspension the Head quarter of the applicant, shall be at 

Imnhal and he shall not kavc the Head quarter without 

ohtaininQ nrcvious ncrmissinn of the Dcnutv'.Accnitnthnt 

General (A&K), Manipur. 

A copy of the said order is'anncxcd herewith-

asANNEXIJRE-A/2 

45. .I'hat being aggncvcd by the said ntdcr dated 16-9-2005 

nlacinQ the annilcant under suspension in contemplation -of 

a disciplinary proceedings the applicant suhmittcd a 

renrcscntation on 16-11-2005 to the l)enulv Accountant 

General (A&E'), Manipur, Imphal praying tnt cvoking 

Singn
gro CO  - Cowinissioner (Judicit) 

Manipur. 

( J2 E-zJA M 1 N 
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the said nrdcr dated 16-9-2005. in the said rcwescntitinn 

the annlicant hiQhliQhted all the ttR and crcumcdanccs 

and also the ilicQalitics for the issuance nt the uiid order 

dated - I-6-9-2005 and thrthcr rcaucsted the 1)enntv 

Accountant General (A&E). Maninurtn take him lek•in.. 

scn,ice by rcvnkinQ the said. order susnenainn The, 

- - concerned authorities tailed to consider and disnosc -cf the 

said tcnrcscntalinn submilted by the aunlicant and also 

they tailed t rcinstte the *nnlic nt-tn his nost •nt.--- •1 	- 	 s&__ 	- 	- 	-. 

Functhrnai Grade Sr.- Accountant; Havinas. nna]ternalilvc 

the annlicant qithmifted other renrcscntaiinns •nn 1242- - 

2005. - 23-2006 & 204---2006rcQardjnQ the same subiect - 

matter; I .aqtiv. the annhicant submitted another - 

rcnrcscntaljcm on 2-3-2007 to the Accountant &0cncrA 

(A&E) Manipiir'praying tot rcinstalin8 him in service. 

A cnw of the said .ircscnt 	dalcd.2- 

3-2007 is annexed hcrcwith. .q - 

- ANNEXI.J.RE-A/3 -• 

46 That, instead of cnnsidorinQ thcrcprcscntalionsihmtcd 

by the- applicant . praying tot rccallin3/ cancclin2/ 

rev cwinQ the said usnensiot* order, the Senior Accounts 

Officer(Admn.). Office nt the Accountant General (A(J) 

• Maninur issued an. order not 5-6-2(X.. whereby it -was 

ordered that the annilcant ainna with - I 0(t.) other 

incumhcntiil ctnnloyccs of the ,thcc of the -Accnuntnnt f 

 

-'- 

Ymagh 

Oath 	missioner Uudicia 
Manipur. 

k. BNJ/Al'-- 
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General (AL I). Manipur were restricted to enter into the 

office prcmises without specific written pnnissicm from 

the Head of Office with cifoet from the dates indicated 

anaust their rcsncclivc names. The name of the annlicant 

.apCuCd at Si. No. 9 of the said order and he was 

restricted to cvcn enter the office with effect from 164-

2005. 

A copy of the said order is anncxcxl herewith 

at ANNEXI JRE-A14 

5. 	(;ROUNI)s 140K R141,1E14 WI'I'H L.L1CAI, PIU)VISI()NS 

5.1. For that the well settled law ot The Land is that suspension 

is not. a punishment hut prolong •suspcnsion is had in the 

eve of law. The Apnlicant was placed under suspension in 

contemplation of a disciplinary proceedings in the year 

2005 vidc the order dated I (-9-2005. Hynow one year and 

10 months have already lapsed hut the rpondcnts/ 

authorities concerned. instead nt concluding the said 

disciplinary proceedings, even tailed to frame The charges 

tw which the said disciplinary proceedings was initiated 

against the applicant. Tluis, it is very clear that the 

respondents have no case and thç applicant is quite 

innocent and he was placed under suspension on the 

pressure received from certain angles just to make him the 

scancQnat in a scandal. 

I 

i Irnai7 
7 	Ogth.Commisaiouer UudkiaL 

Mawpu,. 
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.2. For that, the rcqsai tcir the initiation of a disciplinary 

prncccc1itg against the applicant hy plating him under 

suspension was dite to the fraudulent drawai/scandai of 

huc amount of money fmm the Govt. ci-chcqunr. The 

annlicant is/was serving as Functional (radc'Sr. 

Accountant the work, which is Marc  or less to calculate 

thc a.ccnunts/amnun1 of money to Iv drawn in ttvitr of 

the cmnloyccs who retired trom service. , I'hcrcaftcr the 

Accounts officer under whose jurisdiction the applicant 

is/was servina nut i.hcir, sionatures on the calculation made 

by the ccrnccrned. authoritics and santc was approved by 

authorities concerned. Fhcrctnrc. the :anplicant is not the 

authority fru' sanct.iofluig/approvng the amounts to be 

drawn by the retired cmnlnvecs. However, the applicant 

was n1acd tinder susnension in contemplation nt a 

(liSeiflhinaiV nrncccdinø as a tec saving device and to 

make him the scapegoat. 

5.3 For that the authorities concerned/respondent 

discriminated the applicant tin the reasons that they have 

not taken up any disciplinary proceedings against the 

Senior Account Officer undet whose control the ariplicant 

was perthrmcd his duties by calculating the said amount 

and they also tilcd to take up disciplinary proceeding in 

respect of the other employees posted in The same section. 

Instead of initialing disciplinary proceedings they issued 

only memorandum in respect of other employees of the 

same section. On the other hand, the annilcant were placed 

( 	Oh ~mmjssjoner Uudicial 
Mnapu,. 

k. 	ENJNMI NA  



iiiulcr suspcnsicm in contemplation of disciplinary 

prncccdings as such they have used different yardsticks 

whicth is not sustainable in the eyes •t law. No action ha 

been takcn even. against the perscrns who acted against 

thciriunsdiclion 

5.4. For that itthcre is/waa any irregularities on the-part of the 

applicant whilc 'he was/is discharging his dutics as 

Functional. - (iradc Sr. Acconntant the authorities 

concerned should have framed the charges tor which the 

dcnathncntal cnciuirv was nronnscd to be initiated aQainst 

him and the same should have been nrncccdod in time and 

annrnpnate punishment could have been awarded to him it 

the enquiry authorities established the charges. Hwcvcr 

in the instant ease. t.hnuoh the annlicant was nlaccd under 
'I 	 St 	 S 

'suspension in the month of September 1 99S crcn no 

charges has so tar been framed against The applicant. linus, 

the motivc of the rcsnondent'iauiThoritics concerned in 

placing the applicant under suspension in contemplation of 

a disciplinary pmcccding is nnt tair which -indicatcs 

without any doubt, that there is nothing against the 

applicant. l'hus the said disciplinary proceeding initiated 

aaainst the mnlicant vidc the said order dated 1 6-9-2OOS 

is liable to be set aside and the annlicant deserves to he ** 

reinstated to his nost with all the .conitenfia1. honefits. 

5.5. For that the actions for The ailccd ti'andiilcnt 

drawal/scandal of a huge amount from the (kuvt. 

UUdidall  
Manipu,. 

k. 	,A1tt'4 
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chcquor was initiated by the I )epartmcnt of Education (S), 

Govt. of Manipur. 1'hc authenlicily of the docmncnts 

under which the annhcant calculated the amounts of 

money to be drawn by the retired a ployces was done 

under the strict supervision of the concerned aulhwilics of 

the office of the Accountant tieneral (A&E), Manipur 

lmnhai. The annlicant is/was not the aulhoniv to ascertain 

the genuinegg of the documents under which he calculated 

the amounts of money. in other words, he calculated the 

amounts of money to he drawn by the retired ctnph'iyccs 

with the instructions of Sectional Head. Hnwcvcr, the 

annhcant have been made the .qcancQnat. of the alloaed 

fraudulent drawal. 

5.6. For that by adopting the aforesaid principle .f law i.e. 

nminng susnension is had in the eve of law the Hnn'hlc 

Administrative Tribunal as well as the Hnn'hlc (ianhati 

High (catrt have passed ordcrs in many cases under 

similar circutustances, thereby quashing the suspension 

order or by directing the authnnlies concerned tocnnclucic 

the disciniinarv nrncccdina initiated aQainSt the cmr,lovcc 

who arc/were niaced under sasncnsinn within itipiihitcd 

nenod of 2-3 months and fàilina which the cmnhwccs 

concerned should he reinstated in their resnective posts. 

t)w.rctrc a similar relief is rccniircd to he nasscd in 
£ 	 - 	S 

tàvour of the applicant by quashing the impugned 

susnension order -and till the disnosal of the annliealion by 
S 	 S 	 S. 	 0 

stavnQ the said susnension order. 

7' 	Oath Comtnissionex 	cj 

k. 1EM" 
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U11AILS 01' REMH)WN I'XHA(JSI'IW 

'I'hctc is no other alternative and etficacicius remedy available In 

the annlicant except. invoking the jurisdiction of this Hnn'hlc 

- 1'rihunal. 

NOl PREVIOIJSIX IIIlI) OR PINI)1NG IN MATIERN  

ANY OI'HIR C(HJRI OR 1R1HIJNAI: 

ftc Applicant declares that he h&q not tiled any other 

anplicaticrn/pctition in the sithcct matter in rcgard to which this 

annlicatinn is made nor is nendino hetote any Court of law ar. 

any other authority or any othcr hcnch of the Hcin'hlc Inhiin*1. 

M. RIl2III SOUCHI: IOR: 

The irnnuoncd order dated I ("-2ffli issued by the l)cnutv 

Accountant Genera] (A&E). Maninur, lnrnhai be set aside as The 

same are not sustainable in the eve of law and the Rcsnondcnts 

particularly the Respondents No. 2 :& 3 be directed to reinstate 

the applicant to his post of Functional Grade Sir. Accountant of 

the. office of the Accountant (icneral (A&E) forthwith with all 

the consequential hcnctits. 

9. INlICRIM ORIWR IF ANY PRAY El) I0R: 

Stay/Suspend the impugned cinlci I (-c-200S *sucd by the 

Dcnutv Accountant General (Admn). Matilnur. Imphal and/or the 

Respondents he directed to reinstate the alicant to his post of 

Functional Grade Sr. Accountant immediately. 

•1 	I 

yaim 7 

mmisoner Uudiciall 
Manipur. 
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PARIICIJI ARS OF :IpO 

NnniIPO'-  

Name ntthc issuinQ pnt nthc :-(IP.O.' 

,.I)atetis*umcnuIJcwicr.. 	'&bF 

• Pnst Otlice at which pavabk: -(hiwahaii 

itSi OF P.NCIA)St.JR.Il:S * 

Mner Index. 

Commissioner Uudi 
Mawpur. 

V. 



CA  

V K RI. V ICAT ION 

- 1, K. Benjamin, aged abnut 53yian, S/fl K. Shani rciident of 

Mkn Village, P0. & P.S. Kamjnng and i)ithict Ukhnil Mamp*ir at 

prcscnt '.Fypc.li/4 Afi's Sta1fQuartcrI.amphd, P.O. P.S. 1.amphd 

and I)iglTjct Ituphal Wcst Mamnur dnhcrelw vcntithat the conic tct 

pairaph Nn. arethic tA my knowledge and paragraphs 

No. 	tj... are hchcvedtA bc tn 	.icQaIntS andihat I havc' 

not supprecscd any material tctR. 

Place: - 1j11 LLtS- & - 

I)ate:- 4.9 ,  & 
	

" Signature 

67 
-...... 

Ir the cirt prew 	-v the decIerai1 wtill  

to Metiffed by..kM 
The declamtnt arem. IT ,  rdertand the cofl. 

te,tt fu1y wtl on their bt1t, red 
rd eip1ieed to hID. 
- 	.-.- 

CommissIoner (Judicjii 
Maojpur. 

0 



ci   
A FV I 1)A V 'I 

I, K. Hcnjamin aged about 53 yts S1() K. Shangai resident of 

Maku ViUaQc PU. & P.S. KaminnQ and I)sTict I Jkhrul Maninur at 

pcscntTvpc-lI/4 AAi' Staff Quarter iampheI, PU. & P.S. Lamphd 

and District Imnhai West.. Manipur do hcrchy solemnly affirm and statc 

as under.:- 

I'hat I am the applicant in the accivnpanying ,  Original 

Application and as such am well acqlaMntcd with The ticta otthc cac. 

That, t1c said Original Application ias been drafted by my 

counsel under my instruction and on my behalf. 

I'hat the annemrcs annc,ccd to the accompanying Original 

Application are the true copies of the originals thcrcotl 

VERIFICATION 

Vcnticd at lmnhal on thix the 	davnt August 2007 that the 

contents of the above affidavit and the accomnanvnQ (')riQinal. 

Annlicalion at nara Nos. j C, are truc to the best of my knnwlcdQc 

and the rest of contents of the accomnanvin* Ori*inai Annilcation are 
S 	- 	' 	 t 	 .5 

bclicvcd to be true and correct by mc and that 

been conccalcc1 tl'icrcnt. 	

. . n 	ng rnatial has 

identiiied by :- 	
I)EPON1 NT/APPI .IC AN1' 

)&" 
Advcicatec 	1u1t6a 

efOTer 

at ..M".... 
the court pre 	

deC1TC wIO 

! 

• Te dev1r'" 	
- 

nts T'r 
	ce 

te  
'nd c' 

At 

Slngh / 
L31one Uud.'tIj 

Maiipu. 



ANNlXi)RI'-A/1 	q5' 

OF•FICF' 01' IHE ACCO(JN1ANF (IENERAI. (A&F) 
S •S * Sflflt tfl fl Sr.Wt a ivutrur ui. nvirfl4ii 

• Esft(A&E)/OrderNo. 1 H) 
Dated 23 Sept i 988. 

Shri K. HnjaminAccnimtant, is. 1Tnmnted ththciatc a 
• r unuouai• grauc emor tWCOUIILarn in tne SUUC of pity 01 1(S. 1'RJU-'4U-

1 60t)-iO-23(X)-EH-60-26(0- with cttct. from the date I acsitres thc 
••v 	4 	- 	. 	 1' 	 • 	I 	4.". 	 .4 cuarge. ne wme on prooauon.ior -a periou OJ.-41W0) )&S:Ir0m We.. 

• date otjoining. 

(A!thnity: A.(3 's 9pioV91  datcd 2.2-94* -t p;e 4" of 
le No. DAG.A&EYSr. AoW7-8i7i 

• 	 • 	 T% A ( , 	 )j 	 4') A. 
•QA$ VVI3AI .11. I..4k%i. , t4J%.I 	It?. Ml fl 	.J.# 

(P.(i. I )AS) 
a 	• 	. 	#a I iwuum uinv' er twrnfl) 

KL. -1.f+ I %• * *S'W%P 
 

A.  adult 	.S.J11 - St.tf £ S?*WJI 

C)py to:- 
 Secy. io A.G. Manipur. 
 Steno to Sr. Dy. A.(I.(A&E). 

.). TCIUfl cQUVfl1eu. 
4. P.A.0. (local). 

. rersonai me. 
6 0/0 tile. 

i tntw 	 i oo . fl 	,._ 	+ 	- 

Accounts 0flicerc.-(Admn). 

B. I yalma Slngh I 
0 	ornm1sioner (JudiciaO 

Manipug. 

AE 
TRUE COPY 

ADVOCATE 



AN NI4XLJKIA/2 

OFF ICI)ITHI 
SR. DY. ,CC(MJNIANTGINKRAI.(A&I.)- 

t1.ITTTV- jvuiruruzt, IIVJ.rJUtL. 

Estt(A&IVOrdcrNn. 1* 
• 	• 	• .• 	• ..lh .. 	• 

uattxi, unpnai, we to epiemoer, .uu.. 

WHEREAS adiseipinatypmcccd*n. ngainsttThn K. Benjamin, 
r. iiCCOUflI8fli 01 Inc uuice or the Sr. .ueputy ,counIanI uenerai 
A tr 	 :.. 

V 1%L), £VMUU)JU&, W1}1IW £.) WUIU}II4W%I. 

• - 	
Now, thcrctore. the I)cpnty •Acønuntant (Icucral (A&E) 

IvialupUr, impnai in exercise 01 inc powers conierrea by suo-ruie iox 
u..h IA 	41 	 ':.i 

1 J .JL ILW 	L&41 	A V 1* JI *%.%.O 	MiL1.&WJi1, 	J4 U* 

Appca) Ruics;  1965, hcrchy paccs the said Shri K. -Benjamin, Sr. 
itcountam unuer suspension with unmeotate eueGt. 

It is tiirthcr cwdcrcd that dunnQ the ncrk,d that his- order shall 
remain in ibre the headquariers of Shri K. Beujamin S. Aceoulliant 
should be Imphal and the qaid Shn K. Benjamin, Sr. Accountant shall 
not leave the headquarters without obtaining the previous permission of 
thc undcrsigncd. 

Sd)- 
n 	 a 	 * * a S i..'epuw iccouniant jeneraa 	tj 

iznphal LVMMU 

Memo No. E8tt (A&lWDjgp-Ac1/Con-IIP/2005-06/2242 	Dated 16-Q9-05 

Cony to 
1. 	Shri K. I3eUjiITnifl, Sr. Avuunttni, Office of the  Si. 

l)A(kA&F), Manipur, Imphal. 

ATTESTL 
UCOP 

ADCATE 

I-.--' 

Singto  
Oath Cni&ionex (Judicial) 

• Manipur. 



ANNKXLJRE-A/3 
To 

The Accntntsnt (cncrai (A&F) 
Manipur, imphal. 

Sub Revocation of Suspension- Orders and .re-insfrdemcnt. in 
Service-Prayer thereoi' 

• 	Respected Sir.  

I have the honour Ici invite a. - reference to Orders No. Esit 
(A&E/Order No. 118 Dated I692O05 under which I have been placed 
under sii.cpensirn in contemplation of. . a. disciplinary pmcecdings 
against me without disclosing the reason for suspension and remain on- 
the same condition till date. 

Sir, the case has been kept pending for more than one year 
even tnougn i nave been granteo q of my pay as Subsisienco 
Allowance siiec 1/06. As a result of which, my tamilv cc,nditicm is 
exiremety oeteriorateo and we are avorn to starve rurmer, inc stuuy 
carriers of my children are paralyzing. 	- 	 - 

in the context of the above condilion. -I earnestly r inest to your 
nonour to iunoiy box. mto mis matter aim consiuer jor revocation aim i 
may kindly be rc-instated in service on special consideralion. 

For the act of your kindncss I shall be remain - ever thankfiul and 
grateful to you. 	- 	 -- 	 - 

i)atc&lmohal - - 
- i ne 	iviarch 2 , 2007 

yourg faithfully, 
a,w• • 
,. 

(K. Hcnainin) 
r. iwct 

Placed under suspension. 

copy to:- 
1. 

,.t 	1% 	 - 
i at rr'saueni, 
Civil Accounts Association. - 
Oflice of the Sr. Dy.  
Manipur, imphal.. 

ATTE STED 
TRUE COPY 

ADCATF 

r.atmasg f 
Lommissioner (Judicial) 

Manipur. 



ANNIXtJRI-A/4 

OFFICK ()1 1HF. ACUMJNTANI' (WN1RAL(AtJ): MANIP(JR 
.. tnt. * y len an4 nvlrn.tiL; 1 y.uui 

Office Order No. 40 
fl 4 as 4% - SS%A 1_na. U).VU.2UUO. 

The fallowinQ citheials are rc.ctricted to enter nthccrircmiscs 
wanout sptxiuc written permission uom. we -neao oi 0UKC with 

-immediate ctltht. 

Si. Nn. 	Namcaud dcsignaticrn 	- - It1ctdate 

L Chunkhu1un Kiiki, R.K. 16A)52X)S 	- 
- 
B. 

%. St' 	 * t '. 	• 	aM WT% j54, 	irpen MC1ICI, 	I I 
Sr a - an,.. 
bO.t)O.hUt?.) 

3. K. ModhinnanQol SInQ}I. Sr. Acctt. I 7A)W2005 
• 

£t. 

4._ . t 	Vt 	4 	 t S 	 • 	.. 
iNg. K0Sflifl MQyOD, JWL1 
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O.A.No. 217 of 2007 

Shri K. Benjamin 

Applicant 

Versus 

Union of India & Ors. 

Respondents. 
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BEFORE THE C TRAt 4J)kJNIS 	TRIBUNAL 
KAMRUP AT GUWAHATI 

The written statement filed on behalf of the 
respondents above named. 

WRITTEN STATEMENT OF THE RESPONDENTS 

That the deponent had gone through the original application and understand the 

meaning thereof The statements which are not specifically admitted, are deemed to be 
denied. 

That with regard to the statements made in paragraph 1, the Respondents beg to 

state that to hold an inquiry against Shri K. Benjamin, Sr.Acctt. under Rules 14 of the 

CCS(CCA) Rules, 1965 a charge sheet had since been framed and issued to the applicant 
vide this office Memorandum No. Estt (A&E)/DP/KB/2007-08/557 dated 7 September 
12007(Copy of the same is enclosed herewith as Annexure X/1). 

3... 	That with regard to the statements made in paragraphs 2 and 3, the respondents 
begs to state that those are within the specific knowledge of the applicant and the 
respondents begs to offer no comment. 

4. 	That with regard to the statements made in paragraphs 4.1 to 4.3, the 
respondents have no comment to offer. 
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Government, without having any clarification from the 

orders from his higher authority in this respect. 

I 
I • 	r:ch 

The said applicant Shri K. Benjamin held the post of Sr. Accountant in EDP III 

Section during the period from 24-06-03 to 29-06-04 in the office of the Sr. Dy. 

Accountant General (A&E), Manipur. During the said period of his posting to EDP-III 

Section he was never assjgned to do the works of Pension Section. However, during the 

period of his posting to EDP-Ill Section, he was found to process many pension revision 

cases pertaining to Pension Section without any official order and authorization. For an 
instance, he processed the pension revision case holding PP01SM17724 in Feb/March, 
2004 during his posting to EDP-llI Section and the said pension case was process and 

done by him without any official authorization to do so. As for instance, Shri K. 

Benjamin processed the revision case of PPO/SM17724(Copy enclosed as Annexure 
X/3). The pension authority of the said pension case i.e. PPO/SM17724 was approved and 

signed on 01-03-04 by the concerned Sr. Accounts Officer of Pension Revision. 

Similarly, the said Shri K. Benjamin, Sr. Accountant while he was working in 

EDP-ffl Section during the said period processed the pension revision cases of 

PPO/SMJI 1226 and PPO/SM117158 without any official authorization to do so. 

As a Sr. Accountant Shri K. Benjamin is fully aware of the office rules and 

regulations and he knows that he can not perform duties of other section(s) which are not 

officially assigned to him. 

The said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his 

duties properly & honestly by conducting himself repeatedly to the acts inconsistent to 

his official duties with deliberate breach of office rules & orders and committing 

unauthorized interferences to the officially allotted duties of other staff. 

That the applicant while working in EDP 111 Section collected many 
pensioners' pension authority copies in bulk under his signature without any official 
authorization in violation of the Sr.DAG(A&E), Manipur officer order No. 3 dated 12-07-
1993. The pensioner's pension authority copy would be dispatched to the address of the 

pensioner by post in the absence of any official authorization to receive it. The said Shri 

,A- 
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K. Benjamin received 10 (ten) copies of such pensioners ension -authtnityTh1u!k oiTf 4- 
10-2003, under his signature as a token of receiving them without any official 
authorization (Copy of the receipt is enclosed as Annexure X/4). 

By doing so, the said Shri K.Benjamin, Sr.Accountant thereby failed to 
discharge his duties properly & honestly with conduct of wholly unbecoming a 
Government servant. 

bO 

Since the applicant had committed gross irregularities in the processing of 

pension revisions of the Head Pandits/Head masters of the Lower Primary/Primary 

Schools as pointed out by the said investigation team, disciplinary proceedings were 

contemplated to be initiated against the applicant and hence he was placed under 

suspension by this offlce order dated 16 th  September 2005. 

The matter was also examined by the Enquiry Committee of the Manipur 

Legislative Assembly. The report of the Committee was presented to the House on 18th 

July 2005. The report pointed out that the total amount drawn on pension, gratuity and 

commutation after revision of pension being around 12.66 crores (Copy enclosed as 

Annexure'-X/5). 

That with regard to statement made in paragraph 4.5 of the application, the 

respondents begs to state that a thorough investigation by the team led by Shri Ch. 

Joykumar Singh, Sr.AO was going on to measure quantum of the gross irregularities 

committed by the applicant while he was serving in the EDP-uI Section. Since the 
applicant was not posted to Pension Section,' the investigation could not be completed 

within a limited time to the satisfaction of the investigating team. Hence, his 

representations dated 16-11-2005, 12-12-2005, 02-03-2006 and 20-06-2006 could not be 
reviewed at that stage. 

That with regard to statement made in paragraph 4.6 of the application, the 

respondents begs to state that since a prima facie case is made out against the applicant as 

per the said preliminary report and departmental proceedings are likely to rsult in 
imposition of penalty, the entrance of the said applicant to the pffice had been restricted 

so as to prevent him from influencin the inveaations of the said pension irregulaiities 
committed by thF app'icant. 
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8. 	That with regard to statement made in 	5.1 'orth iistântcj 
application, the respondents begs to state that as stated in paragraph 6 and 7 of this 

affidavit, framing of charges could not be done against the applicant without considering 
and measuring the gravity of the irregularities committed by the applicant. Now a charge 

sheet has been framed and issued to the applicant and the enquiry would be completed as 
expeditiously as possible. 

That with regard to statement made in paragraph 5.2 of the application, the 
respondents beg to state and reiterate the statements made in paragraphs 5, 6 and 7 above 
and to state further that the applicant had committed gross irregularities and showed lack 

of integrity in the processing of pension revision cases. His processing of these cases was 

violative of rules and regulations and accordingly he cannot escape responsibility by 

shifting the onus to a superior authority. Hence, his statement is unfounded and may be 
rejected. 

That with regard to statement made in paragraph 5.3 of the instant application, 

the respondents beg to state that the said Sr. Accounts Officer was, in the meantime, 

transferred to the office of the Accountant General (A&E), Meghalaya vide Admn-I 

O.rderNo.39 daed 131vay 2005 of the office of the Accountant General (A&E), Assam, 

Subsequently, he was transferred to R.T.I, Shillong on deputation by Accountant General 

(A&E), Meghalaya. Accordingly, this office wrote to the concerned Accountant General 

to serve memorandum to him base on the preliminary enquiry report. In the meantime, 

the case was referred to CBI vide this office letter No.DAG/CellI1\4isc/2005-06/1 11 dated 

25th  May 2006 for further investigation in view of gravity of the case and hence 

departmental proceedings were stopped for sometime. The CBI declined to accept this 

case due to paucity of time vide their letter No.1171/30/COMP/SLCINERI2005 dated 7th 

June, 2006. The cadre controlling authority of the said Sr. Accounts Officer has now been 

vested with AG(A&E), Manipur vide AG(A&E), Assam D.O. letter 

No.AG/Sep/Gr.'B'/2006 dated 28th  July 2006. Accordingly, a memorandum has been 

issued to the said Sr. AO by this office vide Estt(A&E)/Disp. Act/Con-HP/2005-06/5 15 
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issued to the said Sr. AO by this office vide Estt(A&E)/D 

dated 20th  August. 2007. The' reply dated 25-08-07 of the said Sr. .Accáunts Officer was not 

found satisfactoiy and therefore a charge sheet had since been issued vdë this office 

• 'Memorandum O.E(A&E)/PFJYMJSrAO0078 dated 31-08.07. Further, the Principal 

Director, R.T.I. Shiliong has been requested to relieve him and join the. office of the 

Sr.DAG(A&E), Manipur foffacilitatng departmental proceedings. 

Further, as,per findiflgs in the preliminary report of this office, the gravity. of 
- the ineguIatities committed by the concerned employees have been discussed and 

measured initially by this office. The official who received pensioners' copies of pension 
payment authorities in bulk without any authority todo so apart fiom othei irregularities. 
were suspended as their •  offence was grave. Eight othr officials were.also involved, in 
committing various irregularities. However, they had not' received pensioners' copies of 

• pension payment authorities in bulk. Therefore, those officials were not suspeded but 
• were transf'erred to 'less sensitive .eôiions and memorandums were issued of those 
officials also: Their replies were not found satisfactory and therefore charge sheets were 
issued to thOse officials. Thus, this office is committed to take disciplinary action.against 
all the officials 'involved and will not show any leniency towards any one.' 

- That with regard to paragraph 5.4 of the original application, the respondents 
beg to state that as stated at paragraph 6 and 7 above, the charge sheet against the 
applicant could not be framed without thorough investigation with proper doumentation. 
Now a charge has been framed and issued to the applicant. 

That with regard lo paragraph 55 of the original application, the respondents 
beg to state that as stated at paragraph. 11 above, acharge sheet has been framed for gross 
irregularities cOnunitted by him with conduct wholly unbecoming of a Govt. Servant and 
inconsistent to his official duties etc. under the CCS(Cohcluct) Rules,1964. Hence, the. 
allegation of the applicant Of being scapegoat as per his statement may be rejected. 

'That with regard to the statement made in paragraph 5.6 of the application, the 
respondents be to state that the applicant had committed gross irregularities with 
conduct unbecoming of a government servant in the process Of many pension revision 
cases of Head Pandit/Head Masters of Lower Primary/Primary, Schools and accordingly, 
a charged sheet has been framed and issued to him. The respondeits'thrther beg to state 
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4y- that the growids set forthin the original application ace neither tenable iri-law nor oncts 
and are not good grounds for which the application. is liable to be dismissed. 

That with regard to the statement made in paragraphs 6 and 7 of the instant 
application, the respondents beg to offer no comment. 

That with regard to paragraphs  8 and 9 of the original application, the 
respondents beg to state that the applicant has committed gross irregularities with conduct 
wholly unbecoming of a Govt. servant in the pension revision cases of Head Pandit/Head 
Masters of Lower Primary/Primary Schools, and a. charge sheet has been framed against 

- the applicant. Hence, his prayer could not be sustained and may  be rejected for the end of 
justice. 

That the respondents beg 10 submit that in view of the submissions above, the 
Original Application is without rnrit and is liable to be dismissed. 

4 

Signature of the deponent 
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VERIFICATION 	. 

I, Viswanath Singh Jadon, Dy. Accountant General(A&E),Manipur do 
hereby verify that the contents of the above paragraphs . 

. 4... to .. .i :G are true to the 
information based on records which I believe to be true and those of the anhexures 
are true copies of the original and I believe the same to be true  

I  

Dated/ imphal 
The 

Signature of the deponent 

Deputy Accountant General (A & E) 

i Irlmen 
Office uIII -  Sr. DY. Accountant GcncTat 

'U)--. rnphal 

()(11  

.. 
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OFFI(E ()' tIt' SR.l)\.A(T('()UN'l'ANT (JENERAL(A&E) 
i'siANJPUR :: IMPHAL 

No. Esu (A&E)/DPIKB:2007-0$' 	 Dated, 

MEMORANDUM 

The undersigned proposes to hold an inquiry against Shri K. Benjamin, Sr. 

Accountant (now suspension) under Rule 14 of the Central Civil 

Serviccs(_'lassilcation. ('onirol and Appeal) Rules, 1965. The substance of the 

imputations of' misconduct or misbehaviour in respect of which the inquiry is 

proposed to be held is set out in the enclosed statement of articles of charge 

Annexure-I). A statement of the imputations of misconduct or misbehaviour in 

support of aL artcle ot 'Imrac is enclosed (Annexure-Il). A list of documents h. 

\ hich. and a 'ist 0! witness by •vhom. the articles of charge are proposed to be 

sustained are also enclosed Annexures lii and IV). 

Shri K. Benjamin. Sr. Accountant is directed to submit within 10 days of 

the receipt of this Memorandum a wriuen statement of his defence and also to state 

whether he desires to be heard in person. 

He is informed that an inquiry wit I be held only in respect of those articles 

of charge as are not admitted. I I.e should, therefore, specifically admit or deny each 

article of charge. 

Shri K. Benjamin. Sr. Accountant is further informed that if he does not 

submit his \vritten statcillent ol defence on or belore the date specified in para. 2 

above, or dat. 	ut appcai in eison beibre time inquiring authority or otherwise fails 

or retiis 	to compl\ ' ith the provisions of Rule 14 of the C.C.S.(C.C.A.) 

Rules. 1 96 	or the orders directions issued in piirsiaice of the said rule, the 

inquiring authority may hold the inqLliry against him cx parte. 



Attention of Shri K. Benjamin, Sr. Accountant is invited to Rule 20 of the 
Central Civil Scrviccs(Conduct) Rules,1964, under which no Government servant 

shall bring or attempt to bring any politica.l or outside influence to bear upon any 

superior authority to firther his interest in resject of matters pertaining to his 

service uiidr the Government. If any representation is received on his behalf from 
another person in respect, of any mailer dealt with in these proceedings it will be 

• 	presumed that Shri K. Benjamin, Sr. Accountant is aware of such a. representation 
• and that it has been made at his instance and action will be taken against him for 

violation of'Rule 20 of the C.C.S..(Conduct) Rules,1964. 

The receipt of the Memorandum may be acknowledged. 

""I . I n el, 
(V S. Jadon) 

Dy.Accounrans Ge at(A E) ,Manipur. 

0/6  

To 
Shri K. Benjamin, Sr. Accountant 

A.G.Colony, Lamphelpat,Imphal 
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ANNEXURE-I 

Statement of articles of charge framed against Shri K. Benjamin, Sr. Accçuntan (under 
suspension) of the office of the Sr. Dy. Accountant General (A&E),Manipur, Imphal. 

Article -1 

That, the said Shri K. Benjamin, Sr. Accountant, was posted in EDP 111 Section from 
24-06-2003 to 29-06-04 in the office of the Sr. DAG (A&E), Manipur. However, during the 
said period he processed pension revision cases of Pension Section without receiving any 
official order to do so in violation of the official duties given to him. 

,,~~the'said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his duties 
properly & honesfly by conducting himself repeatedly to the acts inconsistent to his official 
duties with deliberate breach of office order and committing unauthorized interferences to the 
officially allotted duties of other staff and thereby he violated Rules 3(1) (i) and (ii) of the 
CCS (Conduct) Rules, 1964. 

Article - 11 

That, during the aforesaid period and while functioning as Sr. Accountant in EDP 111 
Section, the said Shri K. Benjamin received many pensioners' pension authority copies, in 
bulk without official authorization. 

The said Shri K. Benjamin, Sr. Accountant thereby failed to discharge his duties 
properly & honestly with conduct of wholly unbecoming a Government Servant and thereby 
violated Rules 3(1)(i) and (iii) of the CC.S.(Conduct) Rules,1964. 

Article - 1•11 

/ 	
That, the said Shri K. Benjamin, while functioning as Sr. Accountant in EDP-111 

Section, during the said period, without written permission of his controlling officer of EDP-
111 Section, .processed many pension revision cases of Pension Section. By doing so, the said 
Shri..KBeniamifl neglected his official duties of EDP-111 Section which were allotted to him. 

The said Shri K. Benjamin Sr. Accountant thereby failed to discharge his duties 
properly and exhibited gross negligence in his official duties on his own volition with conduct 
of wholly unbecoming a Government Servant and hence charged under Rules 3 (1)(ii) and 
(iii) of the CCS (Conduct) Rules, 1964. 
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Article - 1Y 

That, during the aforesaid period and while ftinctioning as Sr. Accountant in EDP-111 Section, the said Shri K. Benjamin, Sr. Accountant, on his own volition and without any 
official authority, processed many pension revision cases of Head Pandit/Head Masters of 
Lower Primary/Primary Schools on the basis of Service Books and many letters which were 
neither received officially nor diarised in the sectional diary register in violation of the office 
order of the office order of the Sr. DAG (A&E),Manipur Order No. 3 dated 12-07-1993. 

The said Shri K. Benjamin, Sr. Accountant, thereby committed gross irregularities and 
exhibiied gross negligence in the discharge of his official duties and thus violated Rule 
3(1)(1i) of the C.C.S.(Conduct) Rules, 1964. 
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	 ANNEXuRE - II 

Statement of imputation of misconduct or misbehaviour in support of the articles of charge 
framed against Shri K. Benjamin, Sr. Accountant(under suspension) of the Office of the Sr. 

Depu tv Accountant General (A&.E),Manipur.  

A 

Article - I 

That Shri K. Benjamin held the post of Sr. Accountant in EDP ill Section during the 
period from 24-06-03 to 29-06-04 in the office of the Sr. Dy. Accountant General (A&E), 
Man ipu r. 

During the said period of his posting to EDP-111 Section he was never assigned to do 
the wrks of Pension Sectibn, 

Hoever, during the period of his posting to EDP-1.11 Section, he was found to process 
many pensi 

w
on revision cases pertaining to Pension Section without any official order and 

authorization. For an instance, he processed the pension revision case holding PPO/SM17724 
in Feb/March. 2004 during his posting to EDP-111 Section and the said pension case was 
processed and done by him without any official authorization to do so. The pension authority 
of the said pension case i.e. PPO/S.M/7724 was approved and signed on 01-03-04 by the 
concerned Sr. Accounts Officer of Pension Revision 

Similarly, the said Shri K. Benjamin, Sr. Accountant while he was working in EDP-111 
Section during the said period processed the pension revision cases of PPO/SMJI 1226 and 
.PPO/SMII7 158 without any official authorization to do so. 

As a Si'. Accountant, Shri K. Benjamin is fully aware of the office rules and 
regulations and he knows that he can not perform duties of other section(s) which are not 
officially assigned to him. 

The said Shri K. Benjamin, Sr. Accountant t.hereby failed to discharge his duties 
properly & honestly by conducting himself repeatedly to the acts inconsistent to his official 
duties with deliberate breach of c.ffice rules & orders and committing unauthorized 
interferences to the officially allotted duties of other staff and thereby he violated Rules 3(1) 
(i) and (ii) of the CCS (Conduct) Rules, 1964. 

Article - 1.1 

That, the said Shri K. Benjamin, Sr. Accountant while working in EDP-II1 Section 
during the period from 24-06-03 to 29-06-04 received many pensioners' pension authority 
copies in bulk under his signature without any official authorization. The pensioner's pension 
authority copy would be dispatched to the address of the pensioner by post in the absence of 
any official authorization to receive it. The said Shri K. Benjamin received 10 (ten) copies of 
such pensioners' pension authority in bulk on 14-10-2003, under his signature as a token of 
receiving them without any official authorization. 

B y  doing so, the said Shri K.Benjamin, Sr.Accountant thereby failed to discharge his 
duties properly & honestly with conduct of wholly unbecoming a Government servant and 
hence he is charged under Rules 3(1)(i)& (iii) of the CCS(Conduct) Rules,1964. 



Article - Ill 

That, Shri K. Benjamin during the aforesaid period and while functioning as Sr. 
ccountant in the EDP-11i Section processed many pension revision cases of Pension Section 

withcOt written permission of his controlling officer of EDP-ll1 Section. As for instance, the 
said Shri K, Benjamin, Sr Accountant processed the pension revision cases of PPO No. 
SM17724 11226, etc. without any official order of the office of Sr. DAG (A&E), Manipur 
and also without any permission of the controlling officer of EDP-111 Section where he had 
been working. While doing so, the said Sr. Accountant on his own volition, neglected the 
official duties given to him in EDP-iii Section during the said period. 

The said Shri K. Benjamin Sr. Accountant thereby failed to discharge his duties 
properly and exhibited gross negitgence in his official duties with conduct of unbecoming a 
Government servan1 and hence violated Rules 3 (1)(ii) and (iii) of the CCS (Conduct) Rules, 1964. 

Article - IV 

That, the said Shri K. Benjamin Sr. Accountant while working in EDP-I1I during the 
said period, without official authonizatio!1, processed many pension revision cases of Head 
Pandit/Head Masters of Lower Primary/Primary Schools on the basis of many letters, Service 
Books which were neither received officially nor diarised in the Sectional Diary Registers in 
violation of office order of the ofice of the Sr. Dy. Accountant General (A&E), Manipur 
Order No.3 dated 12-07-1993 For instance, the said Shri K. Benjamin, Sr. Accountant 
processed the pension revision of a pensioner holding PPO No.SM17724 on the basis of 
Z.E.Q.(JJ](hml) letter No. l/72tPen(Revs)/2002...ZEO(1Jy) dated Nil under which the Service 
Books, L.PC, etc of the pensioner was enclosed. The said letter dated Nil was neither 
officially received nor diarised in violation of the office order dated 12-07-93. He put up the 
said pension revi.$iqp under PPO No.SM/7724 to the Sr. AU. of Pension Revision without his 
dated signature arid the same was approved by the concerned Sr.AO on 01-03-04 and 
authority was also approved on the same date. 

The said Shri K. Benjamin, Sr. Accountant thereby committed gross irregularities and 
exhibitedgrossegljgeiice in the discharge of his official duties and thus violated Rule 3(1) 
(ii) of the C.C.S. (Conduct) Rules, 1964, 



ANNEXURE..II1 

List of documents by which the articles of charge framed against Shri K. Benjamin, 
'Sr. Accountant (under suspension) of the office of the Sr. DAG (A&E); Manipur, Imphal are 
proposed to be sustained. 

Section posting order dated 24-6-2003 & 29-6-2004. 

. Pension Revised Report & Authority PPO/SMJ7724, PPO/SM/1 1226, 

PPO/SM/I7158 

Receipt of pensionerS copy in respect of Revision Authority No. 8313, 8316 etc. 

Letter No. l/72/Pen(Revs)/2002_ZEO(UKL) dated Nil. 

Approximately 25.pension revision cases of Head Pandit/1-Iead Masters were 

dealt byShri K. Benjamin, Sr. Accountant. Available copies of the calculation 

sheets/report s/authorities in respect of PPO/SM16288, 9M116446, SMII 8325, 

SM/i2353, SM/I I 195, SM/7321, SM18554, SM/4912, SF/8234, SF/8854 etc. are 

enclosed. 

ANNEXLTRE-IV 

List of witnesses by whom the articles of charge framed against Shri K. Benjamin, Sr 
Accountant (under suspension) is proposed to be sustained. 

I. 	Shri L. Iboyainia Singh, the then AAO/Pension Revision. 
2. 	Shri L. Joychandra Singh, Sr.AO/EDP Section. 

x----- 
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i'rehmifla Repons on : ivesligatIofl ol alleged 1 raudulent drawal ot peflSlOfle 

benefits of Head Master/licad Pandits of Prima/L0r Primary SchoolS under 
Government of Manipur. 

Int:oduCtOrY 
Shri Gb. Joykumar Singh. Sr. Accounts Officer Admn) has been appointed as 
InvstigatiOn Officer to investigate the case of alleged fraudulent drawal of 

e 
arrears of pensi 	

ts in respect of School Head on and pensionefY benefi  
nt of Manipur. pandits/Head Pandits in-charge of Governme  

He will be assisted by the following 3 (three) sub-teamS 

Team No.1. (a) N. SachibusOn Singh, AAO. 
(b) M. PremkUmar Singh, Sr. Acctt. 

Team No.2. (a) The ibohal Singh, AAO 
(b) L. Deben Singh, Sr. Acctt. 

Team No.3. (a) Y. Devafland Singh, AAO 
(b) P. lboyaima Singh, Acctt. 

The nvestigati0fl should be started from 31-05-05 and its findings (Pre-
liminary Report) should be submitted to DAG(A&E), ManipUr. 

- - •. 	iA fr'.r 

[A photocOPY of Estt(A&E) 
reference as Annexure-A 

A brief reference to some orders/COrresP0 ence issued by Government 

ol ManipUr.  

(a) Grant of 1-lead Master's scale of pay, to retired teachers in lower 

pr i m
aryiPr1ma schools and drawal of pensiOn arrears and salaries - cancellation of 

orders iherOf. There is no scale of pay prescribed for the Head Master of a Lower PmafY 
SchOOl as per Govemflm Records. The mies provde for a scale of pay specific only 
for a Head Master in PnmantY School as evident trom the pa scales indicated in 

the 

Revision of Pay ROP Rules. 1966 and all subseqUem ROPs. with a provisiOfl. till I - 
1-96. for grant of charge allowance to teachers acting as in-charge Head MasterRiead 
Pandits in LP/JBriflThfY Schools at the rate of rs .5/- p.m. if the number of AssiStWt 

teache in the høl is 3 and Rs. 10/- p.m. if the number of teachers exceeds 3. 
All such orders that have been passed b\' the Director of Education (S) and any 

other ocialS in the DireCtO1ate on or after 5.5.03 for grant of Head maste pay scale 
to retired teachers without approval of the Govt. and have not been passed in 

41— 

I 

Order No.44 dated 3l-05-U is 
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, v. 

compliance of speciIc court orders with necessary Govt. approval stand cancelled 
with effect from the date of passing of those orders, and the status prior to 5.5.03 in 
respect of the pay scales and pensions due to such retired teachers will be deemed to 

have been restored. 

[Reference to (ovt. of Manipur, Secretariat Education Dept 
(SchoolS)Orders No. I/I 1/05-SE(S) dated 21-4-2005 issued by R.R. 
Rashmi, CommissiCfler (Edu/S' Govt. of Manipur and a photocopy 
enclosed as Annexure "B" 

(b) 	Fraudulent drawals of arrears and pensions by HeadMasterS/Head Pandits :- 

Since the House Committee is currently enquiring into the case and is of the 
view that the fraud, if any. committed by the officials involved in the Directorate of 
School Education and other Agencies should be immediately detected through proper 
investigation of all aspects and examination of all documents, it is considered 
necessary that the Revised P.P.O.s issued by A.G. Office on the advice of Director, 
Education (S) are suspended and kept in abeyance till completion of full investigation. 

The examination of the documents will involve not only scrutiny of the orders 
passed by the Director, Education(s) or officials at other levels but also the Service 
Books of the concerned retired teachers who benefited from irregular drawals based on 

these orders and the revised PPOs. 

[Reference to Commissioner Education(s) R.R. Rashmi'S D.O. letter No. 
1/11/05SE(S) dt. 21-4-05 addressed to Shri P.K. Kataria, A.G. (Audit), 
Manipur and a photocopy of the order enclosed as Annexure "C". 

3. 	ClaificationS sought to the Govt. of Manipur in the Month of Nov & 
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting 

of Higher Scales to Head Pandits. 

(a) 	The Sr. Accounts Officer (Pension) who has been dealing with revision 
of pension cases has pointed out various irregularities in granting of 
higher scales to the Head Pandits and requested for immediate action to 
remove the above irregularities to the Commissioner (EdulS), Govt. of 
Manipur. with a copy endorsed to Director of Education (S) vide his 

letter No. P en 1R.O.P.9O/9O9l -14 dt. 21 -Ui. 

[A photocopy of the letter di. 21-1 1-03 signed by Shri Y. 
Manaobi Singh, Sr. A.O. (Pen) is encloèd as Annexure 'D' for 

reference 

(b) 	The Sr. Accounts Officer (Pension) who has been dealing with the 
normal pension cases without revision cases has referred the pension 

fl 	•M/O 



case in respcl ol Shri N. Angou Singh, Retd. HeadPandit of Netaji L.P. 
School to the Commissioner, Finance (P.l.C.), Go. of ManipUr with a 
copy endorsed to the Commissioner Education(s) vide his letter No. 
Peal I -4/Supnl 014/2003-04/849-52 dt. 17-12-03, pointing out the 
irregularities and seeking claificatiOfl of the eligibilitylifleligibihtY of 

the Scale of Rs. 1400-23001- to the head master of L.P. Schools by 
enclosing the Service Book of Shri N. Angou Singh for reference. 

[A copy of the letter dt. 17-12-2003 sigted by H. Doruma, Sr. Accounts 
Officer(Pen) is enclosed for reference as Annexure 

4. 	List of officials posted in pension Section dealing with Education Department 
d related cases of pension Revisions. 

Name and Designaflon 
	 Period of posting 	Woks alloCatec 

14-3-2000 to 20-5-
2003 

Ng.Koshing Mo)on. Sr. Acctt 

S. Ram\o. Cl 

chung.khulun Kuki. RIK 

Lhingzalam Gangie. Accn 

Directorate of Edn(S), Zonal 
Education Offices including 
Primary to Junior High School 
excepting Zone-Ill & IV. 
L.P., Primary, Junior High 
Schools, 	Z.E.Os.(Jiribam, 
KangpokPi, 	. Kakching, 
Chandel, Ukhrul, Senapati, 
ChurachafldPUr and Wangoi) 
Z.E.O. —1 & 11 
L.P., Primary, Junior High 
Schools, 	Z.E.Os.(Jiribam, 
Kangpokpi, 	Kakching, 
Chandel, Ukhrul, Senapati, 
ChurachandPUr and Wangoi) 

t"ZEO

EOl&I1 	 J 

R—IV,DI g(Moirang)   
Electricity etc, Medical. 

- ZEO —IV. Dl (Moirang) 
Electricity etc. Medical. 

- Receipt & Diarising, Typing of 
letters. writing of pension 
Revision Authorities. 

2. K. Sumitibala Devi, Sr. Acctt 21-5-2003 to 18-5-
2004 

3 K. Benjamin, Sr. Acctt. 637-2004 to 13-5-
2005 

 

 

 

8. 

H 

11-6-2001 to 5-4-
2004 

6-4-2004 to 12-7-
2005 

11-6-2001 to 5.4. 
2004 
8-4-2004 to 12-7 

005 
29/12.200110 12-7 
:005 

H. Jadumanu Singh. Sr. Acctt 

Sh. Ranjit Singh, Acctt 

Y.lbomcha Singh, Sr. Acctt 



1-12-2002 	to 	5-4- He was promoted to CIT from 

2004 j oui owo&aoon  CIT was found to issue. as 

27-9-2000 	to 	24 Pension Revision 

11-2003 
25-11-2003 	LO 

Pens ion Revision 

f-2005 
"rior 	2o6iPensionvio uPtO  
26-4-200 3 

nMeilei. Gr. 1) 

A.A.O. 

73 ya imaSingh. 

Man aobi S gh . Sr. W.  

/ tReferen to Sr. A.O. (Pension) confidential letler No. pJpolicyI2004°5/327 

dt. 8-5-05 (AnnexUre - F" enclosed) and Allocation of duties of Pension 

Section AnnexUre G" enclosed) 

5. 	
A list of names of Accountants who are taking pa in dealing of school pensiOn 

revision cases of Head Pandits (not exhaustive) and are not allocated to do the works 
of pension revision of Head Pandits as per allocation of duties at the point of time of 
Revision. Some are not even posted to Pension Section at that time of the pension 

revision. 

SI 	Name of Accountant 	Works 	Head Pandit 	Name 	of Remarks. 

No. 	
allocated for Revision 	ZEOs where 

EducatUion 	cases done 	pension case 
relates 

i. 	Ng Koshing. 	
ZEO-IV & DI SM/12222 	

ZEO (CCPur) Not allocated 

Acc.(Pefl510n) 	(Moiraflg) 	
to him 

	

SM/1297S 	-DO- 	-DO- 

	

SM114932 	Chandel 	-DO- 

SMI631O 	CCPur 	-DO- 

SM/2708 	Zone-I 	-DO- 

2. 	Sh. Ranjit Singh. Accfl ZEO-l1I 	SM/I 1620 	ZEO-1 	Not allocated 

(Pension) 	
to him 

SM/3494  ZEO-ll 	-DO- 

	

SM/7080 	Wan oi 	-DO- 

	

1ZEOS except SM/4768 	Zone-tV 	Not allocated 

	

SM/12247 	Zone-W 	-DO- 

	

Zone-Ill 	-DO- 

4. 	K. Sumtihala 	
ZLOs except I SM/12'O 	Zone-l\' 	Not allocated 

Sr. Accu. tPcnI) 	Lone-Ill & lv 	
to her

Zone 

Ha0P1 t10 	
'Z ) 	Not 	cate 

(PeniOfl) 	
. not allotted 10 

\ SM/1029 

c 



Name 	of dealing Name 
Accoufltaj__. 
No signature found N. Mangi Singh 

fh. Javanta Singh, 	Lducafl°n not SM/I 298( i LLO. Wango' 	Not ahocated 

Sr. Acen. (Pension) 	allotted 	to 	 to him 

him 	SM/14642 	ZEO-ll 	 -DO- 

SM/8920 	Edn(s) 	 -DO- 

9. 	Lhingzalarn 
Gangte,CII (Penion) 

10. 	Lamkhohao,Sr ACC.I1. I 

/ 	 .y,lbomcha Singh. 
cn (Pension) 

SBeamin, Sr. Acctt 

ZEO-l' 

- 	Not in SM/1889 ZEOUkI 
Pension at 
that time SM/7378 ZEO-IV 	- 

Not allocated SM/283 ZEO, Chandet 

to her 

ZEO,Chandel 
- 

Not in SM/12904 1 ZEO,  Chndel 

Pension 
SM/10605 ZEO, UKL 

allocated 
to hiti. 
Not allocated 
to him 

-DO 
Not located 
toher 

-DO- 
-DO- 

Not allocated 
to him 

I -DO- 

[Statements from Pension Section enclosed as Annexure "H" for reference. 

6. 	
A short list (not exhaustive) of pension revision cases of Head Pandits v%'here 

office procedures have been seriously neglected and revision of pension cases settled 
abruptly without vital information in record (e.g. pay regulation, pensofl reports and 
seMce books etc.). Cases were never put up to O as signatures of O was not 
available in every casey produced to Investigation Teams. Furthermore, initials of 
dealing Accountants in the Pension Authority office copy are not available. 

SI. 
No 
I. 

ofl PPONO 

SM114854 

Th. NabakishOre 
	SM/5813 

Md. Maheirudd.fl I SM16820 

S. Khorndonhi 	SMl 4622 

Thangkh0mafl 	SM 12903 

N.Yarpang 	ISKI,110605  

1iinei 	SM110153 

G. Kabuichung 	SMJS 889  

Remarks 

Pay regulations 

Pay regulations 
not available. 
P.R.. and S.B. 
not available. 

reguta 
not available 

regulalions 
not available. 

ta 
 regulations 
 available. 
 regulations 
 available. 

2. 	Sb. Ranjit Singh 

-S 
	 K. SurniI.ihala Dev 

4. 	iLhingzalaifl Ganic 

LamkhOhao 

Lamkhohao 

'Lj nntfl  
1 46 J 



/ 	
N.B. The names of the dealing Accountants are subject to verification by Sr. A.O. 

/ 	
(Pension) who signed the Pension Authority copies as the sigxatures of AAO 
was not found in the Revision cases done 

7. 	Serious negligence of office procedures in the settlement of pension revision 	: 
cases of Head Pandits by dealing Accountants, AAO and S:-. Account officer. 

Pension revision cases of the Head Panclits were never put up by the dealing 
accountant s to the next higher authorities i.e., Asstt. Accounts Officers for checking to 
and approval as per office procedures .Almost in eve case/ no wri 	record 
available '"Note" Side of the Pension file and office procedures have been virtually 
neglected. it is not known how Sr. A.O. (Pen) was satisfied with such omissions and 
irregularities. Records received are not properly received and diarised. 

As instances mentioned below, Sr. A.O. (Pen) has authorized the pension 
payments without checking by concerned AAO (Pen). 

SM112222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc. 

The Investigating Team at the outset, has got more than 200 (two hundred) 
cases of head Pandit Pension revisions not passed through AAO (Pension) for 
checking as per office procedures. 

8. 	Unauthorised handing over of Pension records by Shri Chungkholufl Kuki, 
Record Keeper to unauthorized persons. 

of the record papers 
of handing over

of pension records No. 	persons service 

10_03-2004 
0 -04-2004 SM/4441.S 

I  
i Pension Se 	

SM/2884. SF13729. SF/4630 
 

I SMI909 SM/4560- S14/5403. 	 29-03-2004 

SF/4569 	
19-0-3 SMI52 	fl 1.SM4088. W. Bilashini Dev (.AudIl 

Office) 	 SM/8843. SM/i 3029. SM117290. 	
02-03-2004 SMJ1 3671 

N. Nirpen Meitei. CIT SM18652, SM16740, 22-03-2004 1 

(Pension) 	 SM117268, SM18366, SM/9342, 
SM/5278, SM/83531 SM18187, \ } 

	
29-03-2004 

SM/9575 	
No date 

- Sabir (Audit) 	 SM/12398 
 



7r'ensio 	SMflO229 	1 ö20 	Q 
jy1/1 9546, SM/751 1 	19-03-2004 

/ 	

6. 	Y.Sharat and Kumar of SM/6820, 	,SM!2986, } 
	

No date. 

N.B. These are not exhauive. 

	

9. 	Unauthorised handing over of pensioners' pension authority copies in bulk and 
in block at a time to pension staff and unauthorized persons and receiving the same in 
bulk by them at a time instead of sending them by Post to pensioners concerned or to 
their authorized personi's by Despatcher in Pension Section. 

As per allocation of duties of pension Sect , ion, Lhingzalam Gangte, C/T was 
allotted to do the dispatch work of Pension Section. 

Name of the unauthorized persons who have taken the pensioners' COp:LeS in 

bulk are given below (not exhaustive) 

copies 
taken 

N. Nirpen Meitei, C/T 	. 	5 	30-01-04 
6 	16-03-04 
4 	24-03-04 

T  O-ies o Date 

t1e:n 

K. Benjamin, Sr. Acctt. 	11 	14-10-03 

8 	18-11-Ui 
7 	04-12-03 
3 	12-12-03 
10 	5-12-03 
6 	13-01-04 
3 	30-01-04 
10 	05-02-04 
9 	06-02-04 
11 	I 11-02-04  

flQ 
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H 

p 14 
4 
6 
5 
8 

12-02-04 
13-02-04 
18-02-04 
01-03-04 
05-03-04 
11-03-04 

(UflauthOrised 16 14-10-03 

utside person) 12 21-10-03 
76.GYasudd'n 

12 23-10-03 
124 27-11-03 

12 02-12-03 
10 02-12-03 
12 04-12-03 
19 \08-12-03 
9 12-12-03 

16-12-03 
18-12-03 

5 19-12-03 

7. Sh. 	anjitSin 	Sr. Acctt. 10 09-02-04 
2 18-02-04 

9. Y. Sarat Meitei, Sr.Acctt. 3 13-01-04 
4 04-03-04 

9. Seiklurn (Outside person) 12 10-10-03 
13 29-12-03 

10. - Lhingzalam Gangte, CIT 6 - 06-01-04 

11. K. Haokip, Sr.Acctt. 5 17-02-04 

12. Md. Anwar Hussein (outside 7 29-01-04 

person) 5 30-01-04 
6 I 30-01-04 

N.B. Treasury Payments are not authorized to bank by the Treasury Office for the 

pensioners who have not presented pensioners' copy to Treasury Office concerned. 

10. Brief reference of cases having serious procedural lapses and overpayment of pensioner) 
benefits thereof and observations.- 

(a) Late Haochfflihani:. Head Pandit. Ngoiphai L.P.School PPOISM./SF/t8 

No requisition OfService Book from A.G. Office was made by the Department at an' 
point of time. However, the Service book along with some documents for pension 
revision have been forwarded by ZEO vide its letter No. 1/10/01-ED(Ccpur.) datec 
24-6-2003. There is no diarising of the forwarded pension records by Receipt Section 
and no marking by AAO/AO concerned. it was also found that AO(Pension) has givel: 
order to the dealing Assistant to correct the LPC as per his recording in the 'Note' side 
showing pay regulation at the pensioner's pension file. The order was not obeyed am. 
p—p the case4by taking the wrong amount of pay. The actual pay should be Rs 



•// ! 
10401- but it has been taken as Rs. 2060/- instead which is not admissible as per 

entrib made at P13 of Service Book (new additional volume). 

Pension authority has, however, been issued by Sr. AO(Pension) based on the 
wrong pay and accordingly overpayment of pensionery benefits have been authorized 
in addition due to negligence as the case may be. 

Excess authorization of gratuity 	 - 	Rs. 10,992/- 
Excess authorization of enhanced family pension - 	Rs. 210/- p.m. 

Excess authorization of normal family pension - 	Rs. 126/- p.m. 

The above case was not put up to check by AAO(Pension) nor entrusted to check it by 
AO(Pension). The overpayment was due to office procedural lapses committed in pension 

section resulting to losses of Government money. 

tb) Md. Maheiruddiit, Reid. Head Paridit, PPO/SM16820 

The Service book is not available in the pension recordlpersonal file of the pensioner 
and revision of pension has been done without the Service Book. 

While finalizing the case, the important letters, service book and some other papers 
were not available in the personal record file of the pensioner. 

In the initial report the last pay drawn was Rs. 1200/- and in the revised calculation it 
has been taken as Rs. 1760/- without any basis. The case was put up direct to Sr. AO(Pension) 
and not to AAO(Pension) and finalized on 17-02-04 by AO(Pension). 

Due to lack of proper checking of Service records and serious procedural lapses in the 
Pension Section the excess payment has been made/authorized resulting to loss of 

Government money. 

gratuity 	- 	Rs. 3,465/- 
commutation 	- 	Rs. 3,766/- 

(C) Mangrei Tuboi, AlT, PPO No.SM17274 

The pension revision case was processed by opening a part file without approval of 
higher authority. All the original pension papers along with the original authority copies are 
not available. Cases was put up directly to Sr.AO(Pension) mentioning nothing the "Note" 

side of the personal pan iIe oñhe pensioner. 

The pension revisron report "as not prepared and put up without it by dealing 
Assistant as evident from record. However, pension revision auithority was signed by 
Sr.AO(Pension) without the pension report and pay regulation which are a must in the 
processing of pension case. The office copy of the pension authority issued vide No. 
PenIRevisionl95-96/4307 dated 1 6-2-04 do not have the initial signature of dealing 
AccountantiAAO. 

n k1 
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epers Register of pensioner., the original Service Book Vol.1 was As per Record Ke  
found .unofficially collected from Record Keeper by one 'H.P.' and found forwarded to A.G. 
Officetwo volumes of Service Books including a fresh one along with placement order, LPC 
etc. for pension revision by Zonal Education Officer, Kangpokpi 'side his letter No.2/27/2000-
ZEO(KPI) letter dated 21-5-03. It is found that the ZEO, KPI letter dated 21-5-03 along with 
pension records was found not diarised in any section and there is no markings of 
AAO/Sr.AO etc. to the letter which has been pycessed. 

(D) S. Mohon Singh. HIM (ZEO Kakching), PPO.SMJl4717 

No original papers i.e. the orginal pension papers submitted by the Depament at the 
time of first authorization of pension are found in the file. Service Book and new documenS 
ortly were found enclosed. 

The case was re-submitted NAe ZEO,Kakching letter No.I/7198-ED(ZE0K) dated 
22-2-04. The letter has been marked by Sr.AO!eflSiOfl on 1-3-04 and ott the face of the 
letter itself, Receipt Section s No.SB/2343 dated 15-3-04 with seal was embossed.. Then AAO 
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case 
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by 

him on 16-3104 and finalized the case on 17-3-04. No signature of AAO was found while 
processing for authorization of pension of the pensioner. 

(E) M. Ghana Singh, Head Pandit, Zone-I, PPO/SMI3 528. 

Original forwarding papers are not available. But the Service Book along with new 
documents were received on 5-3-04 vide their letter No. 2/52/2004ED/ZEO1(1) dated 5- 
3-04. Although the Government order was issued on 5-3-04, the case was received on 5-3-04 
and put up by dealing Assisi.ant on 5-3-04 and finalized the case on the same date i.e. 5-3-04. 
The case was not diarised and there is no marking of AAO/Sr.AO to the forwarding letter. 

The signature of the pensioner in the forwarding letter is quite different from the 
signature of pensioner recorded in Service Book. The pensioner had retired long back in 28-2- 

1978 from service. 

(F) Thangkhoitiaflg Sitlhou. Head Pandit. ZEO(KP1), PPO/SM112510. 

No record for requisition of service book by the depament and letter for returning it 
to the depanmefli by the AG. Office are not found in the personal file of the pensioner. 

However a new volume of service book aer fixation alongwith a placement order. 

fixation stemen1 and LPC without the ortgtnal service hook have been received. 

ii is found that the placement order dated 21-5-03 issued by the ZEO(KPI) vide his 
letter No. 2J27/2000ZE0(1) dated 21-5-03 was not signed and hence the order itself 
should be treated as unauthorized copy of order dated 21-5-03 enclosed as Annexure-l. 

However, the case was passed on 22-3-04 after taking into account the unsigned order 

dated 21-5-03. 

Cr1 



Wr 
l. 	Findings in brief of irregularities of some pension autorisatiOfl are enclosed in the 

Annexure-J. 

i2 General observation in the revised pension authorization of Head Pandits:- 

(a}  gher The Orders of granting hi 	scale with retrospective effect to the Head 
of Finance Department in 

Masters/HeadPandits 4- 	anOnCU1Ten 
violation of Rule 42-A of GFR. 

 All the Service Books available in connection 	of pension revision of Head 
Pandits are newly constructed with many omissions, and hence the authenticity 

under which they could not be is doubtful.. It is not known the circumstances 
continued 

) 	

the original service books and personal files which should be 
available t'A.G.. Office. 

 
Almost all the new pension records pertaining to Pension revisions are not 

not even diarisedlmarked in received properly through Receipt Section and 
Pension Section. 

 Many original Service records (Service Books) were found to , andt5ver to 

unauthorized 	persons 	without 	proper 	requisition. 	Pensioner's 	pension 
persons in bulk Authority copies were also handed over to unauthorized 

or to their authorized person. instead of sending them to pensioners 

it is found that many pension revision cases were done by unauthorized staff. 

	

(1) 	Some cases are finalized without pay regulation pension report and service 

book. 

	

(g) 	OFFICE Procedures required in connection of submission' of cases to Higher 
AuthOflty are grossly neglected. No records for submission of cases have been 
found in "Note" side of the pension record file, in most cases. 

	

ui 	
The initials of signatures of the dealing AccoufltfltS could not be verified as 
the signatures are different from those available in attendance register. 

i) 

	

	Almost all cases are put up abruptly and passe&withOUt proper scrutiny of the 
case. The signature of AAO(Pen) is not found recorded in eftreViSiOn case 

,rereby showing lack of proper scrutiny and procedural lapses and excess th pension payment has been authorized resulting in loss of Govt. Money in some 



(j) 	
Some pension cases could not be produced by pension section inspite of 

reqUiSiiOfl. 

(k) 	Irregularities have already been pointed out by Sr. AO (Pen) to State Govt. on 
Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments 
have been made without cIarifcatiOfl from Govi and approval of higher 

authorit 

(CH. JOYKUMAR SINGH) 
Sr A.O./InveStigatiofl Officer 
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OFFICE OF THE SR DY. ACCOUNTANT GENERAL4A&E) 

MAN1PUR: IMPHAL 

Ett(AE) /Qrcr No. 44 
Dated, 31-05-2005 

Shri Ch. .ioyknm&r Stngh. Sr. AO hau been appointed as Invesugatm C)ffw to 

investigate the case of alleged fraudulent drawal of anear of Pension and ?ensiony 
benefits in respect of School Head PanditsHead Pandit in-charge of Government of 
Manipur. H will be assisted by the following 3 sub-teams. 

Team No. 1 N. Sachibhuson Singh, AAO. 
lvL Premkuinar Snigh, Sr. Acctt 

Table No. 2 TIL Ibohal Singh,AAO 
L. Deben Singh, Sr. Acctt. 

TablcNo.3 	 a)Y.DcvanandSingb,AAO. I b) P. Iboyaixna Singh, 

The investigation should be started from 31-05-05 and its findings (Preliminary 
Rcp1)ihould be submitted to DAG(A&E) on 8th  June,2005 positively, 

Authority :- AG's order dazed 30-05-05 ax p,2N  of file No.Estt(A&E2-78fPress-
C/2005-06. 

Sr. Accounts Ofiicer/Admn. 

viemo No.Et(A&EV2-78/Pr-G2005-06/482-95 
Copy to:-  

I. Secy. to AG, Manipw. 
P.A. to DAG(A&E). 
Pciion concerned.. 
Office ordorfile. 

, 0  /~ /'0 X/"  
c7rl  

Dated 31-05-2005 

n 
Sr. Accounts OfflcerlAdmn. 
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No. I/I J105-SES) 
GOVERNMI.TNI' OF MANIPUR 

SECRETARIAT ED UCATJON DEPARTf',j ENT 
('Sc/i00 Is) 

Order hvthe Governor 
i 	Dated, 21 April, 2005 )  impha! 

Grant of !-Jeodniatei 'S scale of Pav to Re/li-ed Teachers in Lowe,-
Primary1J'j-j,0j._Schools and di-ciwal ofpens ion ar/ -ears and salaries-

Ganceia ;7 rjo n (Oci 	' 17errf 

Whereas it has come to the notice of the Government that a large 
number of orders were passed, without Government approval, on d aer 
5.5.2003 at the level of Director, Education (schools) and other ocia1s in 
the Directorate granting the pay scale of Headmaster of Primary schools to 
the retired teachers in Lower Primary/Primary schools who had fuctioned 
as in-charge headrnaster/Headpand its in such schools, 

Whereas the benefit of higher scale of pay of Headmaster of Primary 
school has been grsnted, vide the Orders in question, to the Teachers of L.P. 
Schools who are retired and the benefits have been given with rëtrosectjve 
effect i.e. from the date from which such teachers had been deemed to act as 
in-charge headmastereadpand its in the Lower primary/primary schools, 

Whereas there is no scale of pay prescribed for the Headmer of a 
Lower Primary school as per Government records; the rules provide for a 
scale of pay specific only for a Headmastei- in Primary schOol as evjdnt 
from the pay-scales indicated in the Revision of Pay (RoP) Rules 1966 and all subsequent RoPs, with a provision. nIl 1 .1 .1 996. ro grant of cnarge allowance to eachex-s acting as n-chw Headm2sie1 -/Heap31; 5  in L.P./j.B.,'prjj1i 	schoojs at the r3i 	ncr month if the number oi Assistant Teacherc in the school is 3 nd Ns. 1 0!- per month if the number of teachers exceeds 3, 

Whereas the Director, Education (S) had already cancelled, \'ide order 
I , 

QO 

	

Y 	 Coniinue/,o,i, 2 

D 

/ 



no 46/32/2000-ED(V) dated 2. 1.2002, all previous orders of the the Zr,nal 
Education Officers and Deputy Inspectors of Schools relating to utilization 
of services/declarat•an of teachers as Headmastei -s oiL.P. Schools on iook• 
after/in-charge basis and repatriation of such teachers to their substantive 
posts, with further directions to the subordinate officials to submit afresh 
necssary proposals only in such cases where there are appropriate court 
directions, 

- 	Whereas the higher scales are now found to have been granted by the 
Director, Education (S) to the retired teachers of L.P./Primary schools in 
violation of the said orders dated 28.1.2002 and there is no evidence of any 
other compelling circumstances such as the existence of court orders or 
Government instructions, or otherwise for issue of the orders passed after 
5.5.2003 in respect of the retired teachers, 

Whereas, it is found that, in the past, similar orders for grant of higher 
pay scales to teachers in L.P./Primary schools were passed by the 
Government or the Director, Education (S) for serving teachers only after 
following the necessary procedure as described above and, in compliance of 
the applicable directions of the Court, and such orders, therefore, stand on a 
totally different footing and can not be deemed to have provided a basis for 
the orders passed by the Director, Eduication (S) or other officials on or after 
5.5.2003 

%ereas the Govemment rules and procedures oblige that the orders 
granting higher scale of pay are passed only after ascertaining the 
a'ailabilitv of posts and obtaining the necessary recommendations from the 
duly constituted Departmental Promotion Committees (DPCs) and, 
thereafter securing the approval 01 the Government. 

Whereas no such procedure was foiowed in respect of the teachers 
covered bhe orders in question; the orders were issued \viiflout the 
knowledg or approval of the Government, and there are no other 
extenuating circumstances on record \vai-ranting issue of such orders. 

Whereas it is noticed that the Director Education (S) had passed an 
Continued Ic') 	3 fl 
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II.  
f ordcr dated 6.4.2004 cunceHing all orders paSSed by his oifcc pertainin 	to 

the 	grant 	of 	scale 	of pay of 	hcadmastcr/hcadpandit 	to 	the 	ex- 
hcadmasiers/nandits nil 	P !nirn c,rik 	 :.l:.: 	- - 	

- 	 iiuicuri 	ne 
steps necessary to recover the irregular drawals made on the basis of his 
previous orders, 

1 •  
Wherea 	the basis of the orders of the Director. Education (S), the 

Offlce of the Accountant General, Manipur had already revised the pensions 
and issued fresh pension payment orders, resu1tin in entitlements to and 
-drawals of large sums of pension and pay arrears by the retired teachers, and 
further, such retired teachers have, since continued to draw the pensions at 
the enhanced scale, 

Whereas the orders in question have allowed the revision ofay of the 
retired teachers of L.P./Primary schools with effect from the date of holding 
charge of headmaster/Headpandits in the Lower primary/primary schools (in 
some cases as far back as 1.4.1964) as distinguished from the other orders 
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting 
such benefits only potionallv with actual payments to begin only from 
2.12.1996 or 16.12.1996, i.e. the date of framing the PJRs for the post of 
Headmaster of Primary school, 

Whereas the nature of the orders passed and the sequence of events 
clearly establishes that the said orders were irregular, and were passed with 
an ulterior motive of providing undue financial gain to the beneficiaries 
involved, 

Whereas it is considered necessa•, in public interest. to annul all such 
:rregular orders passed after 5

. 5 .2003 in respect of he retired teachers of 
.P./Primary  schools, \vncb do noi have the approvi o the Govemment 
id have not been not passed in compliance of sncHc cou orders wih 

necessary approvals. 

Whereas the actual number of retired teachers in whose respect such 
orders were irregularly passed can not be fully and correctly established at 
this stage until the information, provided by the Directorate of School 
Education who passed the orders, the offlcc of the Accouj - tai Genera], 

C
\YVj  r~ 
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Manipur who prepared the Pension Payment orden and the Treasuries from 
where the pensions are drawn )  is fully reconciled, 

While this process involves considerable effort and time and, in the 
meartime, it is necessary to prevent further unauthorized and illegal drawals 
of pensions anç; rnsion arrears by the teachers covered by the said orders 
and effect recovery of the unauthorized amounts drawn, 

- 	Now, therefore, it is hereby ordered tii?t all such orders that have been 
passed by the Director, Education (S) and any other officials in the 
Directorate on or after 5.5.2003 for grant of headmaster's pay scale to the 
retired teachers without the approval of the Government and have not been 
passed in compliance of specific court orders with necessary Government 
approval, stand cancelled with effect from the date of passing of those 
orders, and the status prior to 5.5.2003 in respect of the pay-scales and 
pensions due to'etidTchers will bdEed töibeen restF. 

Further, the Accountant General, Manipur will, immediately cause a 
scrutiny of the s ice boöbf the teachersred by such orders of the 
Director 	uon () and otner otticials in tfle Virectorate.ancj ettect a 
review of the pension payment orders 	 irregular 
pensiôiday drawn by such teachers on the basis of such orders. 

This issues in consultation with the Finance 

(R.R.Ras/zini) 
Commissioner (Edn/S), 

Govt. or1anwu11-  

Copy to: 

Secretary to Chief Minister 
The P.S. to Hon'ble Minister, Education (S) 
The Chief Secretary, Go\'ernment of Manipur 
The Principal Secretary, Finance, GovnTlment ofManipur 

(\') 	Accountant General. Manipur : with a :equest 1.0 review all 

cmNAJ  1 / Connud Oa:ae 

H' 
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/ 
special. authorities for payment of pensions in respect of retired 
teachers of L.P.!Primary schools who were granted higher scale'. *':•:.. 
of headmaster's p' on the basis of the orders passed by the 
Director, Education (S) and any other officials in he 

	

1 	- 	Directorate on or alter 5.5.2003. He is also requested to take 1 
action for rcovery  olthc arrear pensions and pay drawn on the 
basis of these orders. He is, further, requested to ensure, that, in 
future , all re'is ons of the 1ay scales or special authorities for 
payment of aears on account of grant of higher scale of pay to ;:i. 
the retired or serving government servants are made in 
consultation with the Finance Department 

(vi' The Director, Education (S) 	 . .... 
" (vii) All Treasuries officers/Sub-Treasuries, Qovernment of 

Manipur: They are requested to make further payments of 
pensions to those retired teachers of L.P./Prima•ry schools in 

,whose case special authorities had been received from the AG 
Manipur for payment of revised pensions and arrears on and 
after 5.5.2003 only after obtaining further confirmation and 
advice from the AG Mampur.  
Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO 
bank, Thangal Bazar with advice as in case of (vii) above 
All Zonal Education Officers/Deputy Inspector of Scools, 
Government of Manipui 

i (x) 	Guard File/Order Book 

"Y1 
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l)V JIC(l(I I lusicis/i lu: (u/i'll/HIllS. 	 - - 

jp/u/hc2I"_4ijL')()5 

1l 	'a!aflfl, 

Tog  

T.his refer to the coespondccc bctwccn us on the niLter of Fraudulent dwals 	. 

f pay 3rd pcflsiofl arrears by retired tcncllers func onirg as F-lead ?viastcrs/Hcad Pandits 
n LP/Pr:mar' Schcos on the basis of ravised HOs issucd on or alter D.5.2003. 

Sncc the House CommittCC is currcnliy cnquirin into We case and is c-f th 'ie'v 
that the fraud, if anY, committed by the officials involved in the Directorate of School 
Ecucaiion and other agencies should be immedia[cy deiected through :roper 
nvesti2ation of all asoec:s and examination of all documents, ii is considered necessary 

that the revised P?Os issued by your office on the advice of Director, Educatior.S) are 
sspnded and kct in abeyance till the completion of full investigation. The examination 

o the documents will involve not only scrutiny of the orders passed by the D:ector, 

Education(S) or ofuiciais at other levels but also the service books of the conemed 
a d the retired tcachcrs who bcncited from irregular drawals based on these orders  

revised PPOs. 

The Departncnt if School Education is separately issuing orders cancei:g the 

irregular orders cassed by the Direcior, Education (S). Orders for recovery of the 

unauthorized pension drawn are also being issued. 

I shall be graleful if immediate actions are taken to implement the decision of the 
Govt. and prevent further irregular drawals of pensions and pension arrears. The iist of 
such persons who have drawn arrear pensions on the basis of revised PPOs on or a.fter 5- 
5-2003 which was sought vide letter of even number dated. 11-4-2005 is still awaited. I 

j!l aDD 	i 	if recate 	this is \V 	expedited. 

L 

n 	R.R.Rashnu ) 

Shri P.K.Kaluria, 
Accountant General ,4udil), 
I'1aziipuur, iniphal. 

tQJ t 
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SENIOR DEPUTY ACCOUNTANT GENA (A&Ei 

MANIPUft IMPHAL - 795 00 

No.PenIROP90I9° 9 h/ 	- 

Dated I ' - 1-2003 

•10 

ihe CoinlflSS10fltF EduCaLioti(S) 
to the Goverflfl1e1t of lanipuF, I uiphal. 

ject :- Irregularities in granting higher scales to the Head Pundit 

Sir. 
Scrutiny of Pension papers/doc rnents/o1eS of school teachers reveals 

the  following irregularites. to 

I. 	
complianCe with HonblC Guvahati High Cous orders the state Govemeflt allowed 

enjo the pay of Head Master of Prima School with effect from the date from wch they were made 
w charge Head Master of Priina schools in the scale of Rs. 1400-2300 P.M. (Pre-reviSed) notOnallY 

and actual payment will be mie with eftct from 16-12-96 vide N
o. 12(HC)/327/200 E(S) dated 5-

12-200i (copy L
nused) AnexurCl vhereas the scale of pay of Rs. 1400-2300 is the scale of pay of 

Head Master, JB School as per RO P 90 effecting from 01-0146. The Stite Governme granted the pay 
seak of Rs. j4Q-2300 of Head Mas ter, J.B. School o the Head Pandit/Head Master of LP/Prin3rY 
School from the date from which they ere made in charge Head P ndiYHead Master of LP/ Prima'y 

School. 

A copy of flnwice Deporimerns order br granting the scale of Rs. 1400-230010 the'i .  

Head Pandii Head Masler of LPiPrima school may kindly be made ailahle as there 

is no prescribed paYscale of Head Pondit in ROP 90. 

2. 	The state Government in their order 
No.l2(HC)I38012001 	dated 03-10-2002 (cOpy 

encLosed) AniiCXu-ll 
alloed 41 teachers to enjoy the pay and aflowanceS anachted to the post of 

Head Master, LP/Primar 	
choOI till 2-01-2002, However, Director ol Education(S) in his order 

NO.46/32J20U2V) dated 12.02-200:' (Copy enclosed) Mncxure-lll allowed to enjoy the scale of 

;' 	c 	
. 55O0.15-9000/ pm. ith effect from 29-01-2002 till retirefflelit to Sliri G. Toiiibi Sharma, 

Head Mier. Naorem Girls L.P. School. Zone-IV who appeared at SI. No.12 of WP(C) No.l72 of 

201 of the 	
to the oidcr dated 0-l0-2002. It may kiny be clarified whether Du'ectOrS order 

dated 12-4)2-2003 is to supercede state Governrne)t order dated 03-10-2002 

1)ircctoI of Education(S) has issued a number of orde allo'ng 
ho sere/are semng as Head Pandiubead Master w chge of LPIJB School with effect from the date 
t' their boldtitg inharge of tIi Had Panthi of the school with retrospecuVe effect as r as 01-04-64 to 

dw the pay scale of Rs. l25_-l4 E-4) 
-20W- p.m. without ass1niflg any reasons The scale 

was gted to wider MaiC LaiiIei'rnt iculate teachers as per ROP b. lii some of the orders. it IS 

mcnoucd that the gram of ieF 
scak is only for getting rctirerneiL/Pe1t5m0hi henetitS. A copy of 

order No.3/20i20034 dated 29-)-03 is enclosed (A,.WXu1'C-!L) It is seen from the Senice 

that p•v is re'jInted and revised from 125-20W- to 2M)-00I (ROP 75). R.('-5001 to Rs. 	0' 

(ROP 92i and 40-1230 to l40O2300(R01 
90 ) \vht .e as the rcvisc scale of Rs. l2520W was''.:' , 

	

240-90 ROP 7 and 240 390 tO 0U.I020(ROP 2) rh COIICCtUC\S of pa regulauOn maykkIfl' 	4 

be conñnned and also be clanfied ietIier the pay fixed 	
ni time to time in accordaflC 

0365,228526 
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4. 	Zonal Edueatiu: i ter issued ui dei al lu' i n u  to eiii 	dra 	the Sr. scale ui :av of Rs. I 040- 

2900/- to Head Pandit ui - I'll' i irna : 	hoi uii being coiiii ilci 	v .i s ni i egutar service in the 

grade of Head Pandi he.id Master on recuiitiicudal ion ul 'he 1)istriu Level Screening Commiuec 

Out issue of t . naI order :ilo iug to dn\ the scale of l; 400-2301.1 to I lead Pandit of LP school 

and Flead Master of prn2r school ith et1et from 01-0 I - 
vhereas there is no prescribed pay scale 

of Head PandiUHead a'ter of LP/Prmary schools under ROP 90. Copy of orders No.6/5/96-EHTML) 

dated 22-03-2002 is enclosed (Anncxure-V) and order bsncd by ZEO 'ithout recOtfln1CflO..t 1 Oil of 

District Level Screening Committee idc no.1/I 1/03-Ll)( CP) dated 07- l0-2003(copy enclosed) 

Annexure-VI 

ZEOs declared.appOiflted Head Pandits/Head Masters without indicating the pav scales to be. 

• dran vidL No.2118/AEO-SPL/50 dated 19-07-03 and No.Esrt22/APPtt6)/'0EO(L) datcd 21-05- 

19I (copieS enclosed) Annexur-Vllfor ready retrencc.Thc pay scale of Rs.1400-2300/-, prescribed 

7a\ ca1e of Head Mastr/iB schooi. is granted to the Head Paridit of LP school without upgradation of 

the schooi (0 the Pnu/JS school. In some cases th; pa scale of Rs iJU023(i0i and s Sr.Scale of 

Rs.1640-2900/- are granted to the head Pandit who became Asstt. Teqacher after upgradationn of LP 

school to the Primarv/J.B. schoi. 

The hove irregularities are illustrative but not ehausttve. No specific mention has been made 

mu an of- the orders issued by the State GovenmeflD1reCtoo1 Educationn Officers regarding 

pamcnt of Penstonery benefits for the 
I-lead Pandits/Head Master who died/retired on or before 16-12-

96 the date on which Recruitment Rules for the post of I-lead Master of Priniar- School were framed by 

the Goenin1eiIt. 

inunediate action may kindly be taken to remove the above irregularities under intunattOfl to 

this office. 

Yours faiihftilly 

J,mt r~.j J!No ~ 

Sr. AccountS Officer/Pen. 

Dated 	-11-2003 
No.Pen/ROP-90' 9  If 

Cop. to 

The Director of EducatiOn(S) 
)L \emmern Ot 

 

k ç 1< 

Sr Acounis Otic er/Pen 

q  C_1 ~ 
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'1 
Ilk Uepu' Sjrt:LIi 
:\uupur I .egislauv fsembly. 

ubjct: -  List of oiticials posted in Pension Section and dealing 
with l:..ducaiOn Depariment. 

	

I 	'.o meetin 	the Enuur'? Cornmuee o 

	

ft 	 SS.'I hid on 16-0505 in th 

Cun 	RoO oJ 	-\serflbi'. Screurii, ue Hon'ble Chairni 

advised 	D 	 General (A&E), v1anipur to furnish the 

riajile 't 	 :eV1S(.ffl ot peflsor Ca.Se (• 

i-kd !'.1steri1e 	:j:a o L. !Irmiry Schook. AordiflgLy.,! am 

to furnish the iane o tht :'1cis ho were posted to the tabie 
&iealing with re';sion se ol me Eduoaiion i)epartment as foUows- 

iisi 11I 54t & Dtgrt4twn 	- - 
L 	0S 2YLL 

') 'P± 	- 	I 	0' 40-04 04 - - 

Shri H. i du n irn 	i Sr. cU1iL- 	133 2000 20-003 
________ 

SLLIJ Y'L 	 - - 
... °29 2±±i:L__ 

Liu! 	1' 	 ________ Upto26'O4MJ 

Yours iaithfully. 

	

_ 	 - - 

1~e OffiL..1 I 

LI 
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. 
 The ( ,iin1ssIolir lin:iic 

(;c;\(111 lililit Ut ) 10 1 1  I 	u i. 

Suhjcct:-I'eniitii ci.e ii! r'pcct 	iIui N .Aiiiu 	iiih. ttd. Hc;id 

l':iiuIii i ll Nuiiii  L. l. S LAW01 uiid 	uIitin 	I 	is ilIuI(UI. 

I 	tn 	lu 	.t.t!e ii.at tIi. .tuiiii Secrtarv iI'eiiiii;, t)cII'i;iiii! (ii 

lt.'i.Ui%ie1 (;0Vt1 - i1Ifl1Ii( ot \I 11111111 LIas IutvtitI In this olTice thu peilsiuli 

iets U1011j1.'VItI1 	ei\ ice luok iii respect ot SIiii N. AIi2nti SuuIi. Reid. 

I 1ci(I. Pandil ol' \t.iji I.. I'. School vide letter No. 2/l/99-ltii-/I 1 01 1 I) 

(I.ttt'(I .20- 1 0-2003.  

2. 	()ti the pi'ehiiiui.; 	c';fl)iflItilI (II thìe sel'Viel htu,l' aii(I i''iIlIt(tii! 

ol pi)'therein. it is iì,ti.'ed that thL retired ciuplo' ec \N .ls appniiited h'v the 

;oerun1eui %V..I'. l--l-ì. coiie&jliL'tIt nfl C(ilIverSil,ii ol the 	ChiUUI. as (lead 

lindit of 1hLtaji 1. I'. 	chcnit in the Scale of,  Rs. 240-390I-i+i charge 

.ihIoìvaitci 	I Its. '/- a. tileR 	•as Ill) sd) rate scabv ni h - lea(I P:iinlit o('  L. P. 

Scuol.uiidi ROP 75. ide order No. 4/4/7S-EI)ftitI) dated 2(1-Iu-7S.  

, 	 I.l:il P:iildii ol Netali L.1 1 . School till his ttii&iiiefll(l'.'. 
t- t,tI , u. ,,  .s ............................ -- -. - 	 - - .. 

1.7 2t)0 	IL ' i nit! ili 	iupook$l as Hi id I' mdii on I h 6! iii tin ' 	 - 

ut Its. 40 I (O/ hi thL 	Li Li iii ul N Iallaging Cuininilki i itli hit ipin oiI 	. 

\l iniptil 	ul itni i it 	uuIaIl ii Ink ILK 	Iniiil s t 	in \idt d thouI 	 - 

I In (.uii iìnttli oh \1 iiupui undti mdii \o 12iIlLI107 9' 	I t 	(I ttl 

9-3-2001 read with currigciìduin ut even No. dated 10-3-20111 alloiced the • 

employee to enjoy Rs. 14t)tt.25t1t)/- I'rou 1-8-61 x ,,  if tIny were inuhe in 

charge of,  l'lead N kl 	r of li n T ir/1.U. School by the (ivei'niiieiit. 

3. 	In this rt':ird. it 	jifted ftoin the Service ltc1k ;aul i,ihei' related 

orders that the N0 a0 I.. I'. 	'hinul was not t1121'adcd to ,.It St It,ul ol .  

lijiwirv Sticuul on I-S-i, I or ttei'ivard. \Ioi'euver. 

all tile IWli Rules t'roii I Z GP 06 to ROl' 99 For the I)5t ()i Ih::icH',tii(tit tit 

l.J'._,Shoul. A. SUCh. Rs. 'i- '' tS tICfl to the Flead 1'aIl(Iit as charge 

allowance in athiiiiun to tile 	ak' it h'av titi which Iile\ ''crc t1i1ioiiited. Iii 

ihìe. cases of ,  the iteati 	1.ieF oh ,i.li/I'riinirv ',chit,oI 	ihc 	"ely ,i'cii R. 

211/- as Special i'.' tip.' k(H' 'S tvhich ita 	 1,0 1 1 	in dic scale 

oF Rs. 540.1231). Ii. 	lvhfle .a:ai' that these t'' 1).,.N lie i)'I t'(IiiiI or 

5wiihar ill ,Li.iLi' .II)II l 	iiiiiitis.As such. the  
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41- 	 Q~ i) .I.IL 	h.nl 	l& 	)Ie:id I:iinliI 	I.. 

aku 	bile the Scud 	an .\jdydt SchnJ). jpeai 	l'leIiaI. 

4. 	Fueller as eefl Fruni entrieS in his Service lL, the ( 	veilII!leIlt ((I 

lanipur did out appoInt hull in charge of any tither .1 .U./lriin;i : 	 chul on 

1 -6l while ihc.. Schuol was utidet' the control iii tile 	laiia 	I , "( ' uIllilIittce 

til the Aided Scl;uI. \\itli  Lll 	alIt ul the 	iid scale I)\ ilie \ailI iil'(lCi in 

( 1 tleLiulI hum the (late ul* 	i1 ppoilitillcol, it .'uiici'ced 	the initial 

a1i1juillLlncnI 	iii:icle l)V the 	\ 	ii): 	iti 	LoIlnIlittee. l'L5(lltlll 	Ii) a iit,tiuiiiI 

for a IOfl ))'l'Iu(l 	hih is alSo a ppc il rs to he  

For read 

t 

i 

t)Lll'' 
 

Sr. 

\u. PcnJI .4/Stipii/ It) I -4/2thu3-2004/ 

to:- 

	 l):t1cd ........................ . 	

f. 	it 
'Uhe joint Secretary tl>ctisiun) t)epartmcnt of Fe.i>iiiiel  

- (;t)vernnuent 

 

ol' M ill1ilAff. 	 , ro 
2. The Commissioner L(1tic:iljon tS), Govcriiinetu oh laiinlr. 	 - 

3~1iiTN. .-\nuou Siiili, Retch. Head \la.ster of Nelaji L.ftSchoul. 	 / 

-' JOuIUC :\cicl es:- 	cis:tflI))at 	•lutunu I.eiLii, l))hal. 

It 	I:., d'iei'chiic. 	requested 	LiIl(IIV 	to CXilI)ille 	the 	ii'i'eiil;iritics 

observed above arid clai1V the ehiIh1litvJillCIiii)ility ul the Se;lle of Rs. 

140(1.2300/- tO tile lIea(i \ia'.ier ul L.P. School at the ;t.e 'v1l as 

to other geueiaI cases .Nc cessarv order (s) may alsit he i.'nud ii) thi. regard, 

ii' tleccSSilatiSo.S. 

1'tic Service Uuuk of Sliui Singli is enclosed herewith 

rekuciicc. 

t:iicked: -  .Asstat• ed above. 
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irregularities observed as in Pensi' AuthorisatiOfl (in brief) 

Shri N. Gambhir Singh 
Reid. Asstt. Teacher Kalika L.P. Scho PPO No. SMII0007. 

'Note' side of pension file is not mairtained. 

The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy 

the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Head Master 

L.P. SchOol vide Edn(s) dated. 30-6-2003 without concurrence of Finance 
Department. However, revised pension has been authorized. 

The scale of Head Master/Head Pandil of L.P. School are not existed 

separately in R.0.P.'90 effectingfrOm 1-1-86. 

Irregularities in granting higher scale to Head MasterfHead Pandit of L.P. 

School were pointed out by Sr. Accounts Officer pension vide his letter 

dated 21-11-03. However, he continued to authorise revised pension on 

the higher scale without any intimation from Govt. and appmval from 

DAG/AG. 

5 One New and two old Service Books of the pensioners were found 

forwarded vide ZEOs letter dt 23-2-04 However no requisition letter of 

the two old service books by ZEO to AG Office beforehand was not 

ayailable and the three service books are found not diarised. 

The case was never put up to SO/AAO concerned. 

The signature of the dealing Assistants were not available in the office 

Pension Authority COPY in violation of Office Procedure Manual. 

(b) 	Shri H.T. Shingkhokai, Reid. Asstt. Teacher, 
Maokot Junior High School. PPO No. SM11978. 

Pension was revised by taking Rs. 715 as the last pay drawn of the 

pensioner. However no record of entry of such pay was available in the 

oner retired on 31-12-83 and the revised pension 
Service Book. The pensi  
was issued on 5-2-04. 
There was no document for requisitiOn of original Service Book of the 
pensioner by the concerned department for revision of pay. However it 

was found forwarded by ZEO vide his letter dt. 3-2-2003 (3 was erased 

and overwritten) 
The case was never put up to SO/AAO concerned 

(~) rV1  
(c) 	Shri S. Ibemcha Sin gh  

Reid. As Teacher hong L.P. School 



Records oi reqwslitOfl and suhmissofl 01 Scr\lce Book by the 

ZEO(KangpOkPi) for rchxation and re\'1S0fl of pension caould not be 

available 

No records of being Head PandiiiHead Master during his service were 
noticed except in the recent ZEO order dated 14-1-2004 and in the newly 
constructed service book found in the section. 

The case was never put up to SO/AAO concerned. 

k 

r7ç1  

(d) 	Shri N. G. NungshichaO 
Retd. Asstt. Teacher Mangkhand Primary School, Chandel 
PPO No. SM15771. 

Pensilfl.paDer were found not diansed. 

No 'Note' side maintained. 

Pay regulation and pension report not available. 

The case was never put up to SO/AAO concerned. 

(e) 	L. Tomba Singh 
Retd. 1-lead Pandit, Leimarom L.P.School 
PPONo. SM114614 

Regulation of pay is not available. 

Case was not put up to SOIAAO. 

Signature of dealing Assistant not available in the pension authority copy. 

	

Jamkhotil Mate 	
. 

H.P. Larnyang L.P. School. 
PPO No. SM112904. 

1art file maintained. Original not available. 

Original pension authority copy not available. 

Letters are found not diarised. 

RegulatiOn of pay not done. 

Case never put upto SO/AAOconcerned 

Thangkhornaflg 
Head Pandit PPO No. SM/12903. 

(f) 

(g) 

. Part file opened without approval of higher authority. 

:• 



Pay regulation tir revision of pension not avallahk 
Case not put up to SO/AAO concerned. 

	

(h) 	N. Yarpang, Head Pandit. 
PPONo. SM-10605. 

Part file opened without approval of Higher Authority. 
Hand Writings in the Service Book, ,.ther departmental documents and 
revised report of pension'revision ne'ds verification. 
Case was not put up to SO/AAO concerned. 
Pay regulation not found. 

	

(i) 	Shri M. Ninghei 
Head Pandit PPO No. SM110153. 

1.. Original pension papers not available. 
pay regulaLionnot available. 
Case was not put up to SO1AAO concerned. 

	

(j) 	Keishing John 
Retd. Asstt. Teacher PPO No. SM17724 

Handwritings in Service Books, LPC, Pension calculation report needs 
verification. 

Calculation of Pension emoluments had been enhanced leading to 
overpayment. 

Case never put up to SO/AAO concerned. 

(k) 	G. G. Kabichung 
Head Paandit PPO No. SM15889 

The handwritings in the Departments documents and pension Report 
prepared. by Dealing Assistants appear to be the same which needs 
verification 

Cast was not put up to SO/AAO concerned. 

(1) 	Kh. Mohendro Singh 
Retd. Head Pandit, PPO No. SM17684. 	 fl 

Part file opened without approval. 

Calculation sheet of Revised Pension not available. 

Original pension paper file not available. 

Pay regulation not available. 

5, Case not put up to SO/AAO concerned. 

P 



L 2- 
.4ci. Salauddm 

j4.. getd. Head Pandit, PIO No. SM/I 6403. 

As per the Ser.'ice Book, the pensioner was allowed to look after as Had  

Pandit with effect from 20-7-83 and given charge allowance of>42Qi'' 
JX  pm w e f 14-3-99 However, he was allowed 

revised pay of Head Pandit w e f 1-1-73 without 
classification from govt 

No L.P.C. available. 

The case was not put up to SO/AAO concerned. 

• 	(n) 	L.BirenSingh 
Head Pandit PPO No. S1"117358. 

• 	 1. Handwritings of the dealing. Assistant to the revised pension report and 
that signed in the Report appears different with different ink. 

Case not put up to SO/AAO concerned. 

Forwarding letters net diarised. 

I 
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TRODUCTiON 

I, the Chafrman of the Enquiry Committee of the House to 
cxaminc the alleged fraudulent drawal of arrears and salaries of 
294 FIeadpandiLjfJ-Jeadmasters in the Education Department, having 
been authoriscd by die Committee to submit the Report on their 
behalf and present this Report to the 1-louse. 

The Committee was constituted by the House on 29" March, 
2005 with the direction that the report of the Committee be 
submittd to the lIousc within one month w.e.f. 2 April, to 
2 May, 2005. But due to non receipt of some important related 
documents and the non completion ofcx:pination, the Coainiittcc 
\VaS unabc o suhini is report to the House in time an the term 
of the C0;il;. ; encnd dir an:'her 3 (:hr 
\v.e.f. 3rd 	t. 

The Cc:n;c, conidcrcd the draft report in its sfting held 
on 14-07-2305 a:id ador:cd it. 

DatediTrnph] 
the 14thJ u ly  2CU. 

Sli.ri. C. Doungel 
Chaiuniyj, 

Enquiry Coniniiuce of the I louse 
ManipurLc-is1ajjv. Ase..mby. 



• 	c... 	•. 

L. 

R.EPO) 
The Encj wry Conmttc c  of the I-Ic.usc to c;amine the alleged 

fraudukut drawnl of arrears and salaries of 294 l
-ieadpandits/ 

HcaUmnstei.s in the Education Dcpartmcjt (Schools) \vas 
constitutcd by the House on 29th l\farch, 2005 with the following 
inerjbc is 

I. Shri. C. Doungcl, Hon'blc MLA, 	- Chairman. 
Dr. Nimaichand Luwang, Hon'blc MLA, - Member 
Shri R.JK. .Uhekho, Hon'blc MLi\, 	- MCn)bC1 
Shri. S. lhohni Siugh, Hon'blc IVIU, 	- Member 
Shri. 1'h. Thmba Singh, Hon'blc MLA, 	- Member. 
Shri. M. Bho.rot Sinh, Hon'blc ML\, 	- Member 
Shri. W Brajabidhu Singh, Horfblc MLA, - Member 
l'hc 	 is to submit its report witJln) I (one) month w.c.f. 2" \ prlito 2 May, 2005. 

Tht due to its wide scopc and CO1n])lCxj: of th matter, the 
Committee could nor e::arnjflc all the related doe men ts furnished 
by the Denaitment of Education (5), Finance Dcraj-tncnt 
Dircc;.oj:atc of irwsu:v and Olflcc of ie Acceiuu;inr General, Miniptir in.sn:ch shc'rr 	amll as such Lxiensiot, Wa.; 'oulit for another period of  

71)  ACKRcusrolyc.riir CAYV 
This case relates t(D the aUegcd fraudulent drawal of pay arrears, 

pCnsion arrears and other benefits by the teachers in the Department 
of Educadon (SchooJ) in 2003 and 2004. A series of orders were 
issued by the Director of Educaon (Schools), Government of 

2003 and 2004 (up to March, 2004) under which 
CX-teachr panwts who were seriU as in charg lantht/ 
headmaster Of 	

/1 	basic Schools were allowed to draw we scales of pay of 	 of 
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1, 

I 

) 

ixr/ji 	... 	cItcCl .. 	iatC O• hj: :IJl1 fly char,;e 
of 	c:o.:(.i 	nie casca t1c 

acc 	y:'c odc:. 	. 	as far :. 01-01-1964. 
inothcr 	t 	Jcrs \Vtr ai: SSUCU by thz,  Dircctor of 

}ducation (S a . 	senior . :..c oto the iL-Hcadandits/ 
J kad Nfasei 	f JJ',i'rirnary/luilior J-flgh School on completion 
0; 1 	. cars :ScrVice.. 

Gai 	 •.. 	
•. •. d sh1]iir ordcr a1o'vin 

id 1 	 I .nary . •,. r. 	draw s nior 
JuO ot: 

s......: 	:1ar cstab 	nca:. 
\VeL i 	........ 	ivc  

Tc (; 	e::anocd 2 orcLrs issued in respect of 294 
teac}ers for 	vie' to draw the pay scales of Hcadmastcrs/ 
i Jcadpandit f L.P./Primary Schools. 'i'hcse orders had been issued 
by the Department of Education (S) in 2003 - 2004. 

During the course of further examination, many new cases were 
detected rising the ptcscnt number to 934 cases as reported by 
Directorate of Trcauries & ccou.ts. The munbcr is likely to 
ixicrca.ce forth..: 

	

(; c::amio.,: inn 	some related dccwncnt 

	

',ra;c of .1. 	. n and iniorn::.:ion ;Lccjvcal 
from the Di:..:. 	•Trcasur Cfi:., Gocrnmcxtt of Manipur, 
tlte Ccirnnjrri. 	:'.c: :d new 	o 	odulent drawal of ?rrcars/ 

Icadma. .:. /11. civandits of L.l Schools. 

AS ti:e PF 	c.f persons irvolvcd in the irregular drawal o f  
arrears/salad. 	tI' -, I IcadIna,I .r/I :adpandits are Lcre.asingI 

. . 	Como d: 	enormous. lurticr, as the 
:Oa:C 	 Ctttflit. :i 	Cotrtr tt: 	..cSr: 

th G. . . 	 Mnn : 	: 	dy the Poc DL3rt:rcr.: 
ation Tcz 

I 
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the case in addition to the cxauination 	cn up by the Enquiry 
Committee of the Houc. 

lie Police Deparuiict issued an order constituting a special 
Incsdgation Team consisting of 4 (four) Police Officials under the 
supervision of the S.P. CI.D (Crime Branch ) (Sec Annexure - A). 
in anothcrorder issued on 7thJune,  2005, 3 (three) Police Officials 
have bccnddcd in the Special Investigation TcameArne- B) 

In another order by the D.G.T. Manipur dated 01-06-2005 Shñ. 
A. Romeo kumar Siogh, I.G.P. (L.O. - II) Manipur was, placed in 
overall charge of the investigation of the said case and the SIT 
officers will work under his supervision nd direction. On the 
direction of the Committee, the Department of Education (Schools) 
Government of Manipur lodged FIRs about the fraudulent d.rawal 
of pension arrears and salaries to the S.F. Imphal West and the 
Officer in chargc, Police station, Laniphel on 28-04-2005 and 29-
04-2005 respectively. 

On receipt of the \v±.itten report from the Education 
Department, Government of Manipur a reguiar FIR No. 71 (4)O5LP/ 
P.S. U/S 420/468/120-B/PC was registered at Lamphel Police 
Station. 

The SIT in their letter No. 10/04/2005-IGtO-11)(Pt-1)370 
dated 21-06-2005, has ubmittcd to the Committee actions so far 
t:akcn by the Police Dcpar:mcnt in the cour:;c of invcsti'tion. 

The SIT reported thmt alter the rejection of the iiicrim 
anticipatory bail by the Honbl.e Acid tional Session Juc, '\ianipu;: 
East, the following accused persons have been arrested by diem so 
far :- 

Shri. N. Surjit Sin;h, ZEO/ Thoubal. 
Shri. Cli. Ibohal Singh, Retd.ZEO/Imph.al East. 

3.' Sint. Boboi Gangte, i/c ZEO/Churachandpur. 
4. - Md. Nur Khan LDC/DA Education(S). 

I. 
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5. Shri. Sinani Maththoi Singh, UDC, EducationS). 	- 
w Atbokpam Shan-iu Singh, ZEQ/DDO, Education(S). 

Shri.Ningthoujam Khornci Singh, DI/DDO, 
Zone-I, Education(S). 

S. Shri. Ningthoukhoigja Rajen Singh, Head Clerk, 
Zon1j l.cucat.ion(5). 

9. 	 Nirpen \lcitc, Clerk lypist of A.G. Office. 
Important accused persons  v,7110 are still absconding are 

SInri. .iimiay, Addi. Director of Education (S )(Hifls). 
Shri. Th.Shamungo u  Siugh, Rctd. Director, Education (S). 
Sun. N. Vorei, ZLO, J:amc•tgIon. 
Sbti. P AI::1ia, Joint Diicc;.or, Education (S). 

Jacob, 
6. Shd ..iJi. Ibovaima Yinh, ]etd. ZEC. Bishnupur. 
7. 	Sh..r. -Lhrn:1I1 	1) 	i-i 	s. 

Sh.-i. ;'.;e:n iKirankur.jr Si:h, UDA/D:\. EducatiOn(S).. 
Shd. Rh. Labango Sigh, [.JDA/DA, Education (S). 
Shri. A ihokaiñ Bireii Si:itb, UDA/DA, Education (S). 
Shi. i -iijam ibungo Siugh, UDA/DA, Eduation (S). 
SJiri .l-{e isnam Yaima Singh. 
Snit. Mavaiiglambam Daniayanfl Dcvi. - 
Shri. Moirangthcm Sanatombi Singh of Ucirok Part - I. 
Md. Naii:, Accountant ZEO, Kakching. 

17 Shi:i. Thokchom Sudan Siugh, LDC, ZEO,.ThoubaL 
Slu:i. Ngaiigom Chandrahas Singh, UDC, ZEO, 
Churachandpur. 	

---- 	 - 

Siiu. N.uho1ian, H cad Clci:h, ZEO Churiichnc1pur. 
Shri. Licnchongkung Hmar, Sr..Accountant ZEO 
Clichiindpur.  

In order i:o arrest the accused persons raids have been conducted 
at various piaccs. As submitted coercive proceedings under Sec. 82 

¼ 

- 	 I 
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CrPC todeclare them 	s proclairncd off endcrs arc benig taken up 
by the 1nvcsdgatig Tib. 

SEIZURE OF DOCUMENI 

Number of Districtwise documents seized from all the Districts 
are 

1. Imphal West District 	- 	 142. 
2:: Imphal East District 	- 	 40. 

 Thobl Disttict 	' 	 - 	 7. 
 Bishnupur District 	- 	 12. 

5.. Sari Disukt 	 - 	 7. 
6. Ukhx:ul District 	 - 	 9. 

- 	 7. Tamengiong District 	- 	 8. 
• 	 8. - Churachandpur District 	- 	 8. 

• 	 .9. Chandel Di:t.rict 	 - 	 b. 
- As per i.uvcstigation reports submitted to the Committee, the 

following persons.auc found to be instrumental in co-ordinating 
amongst the Education .Dcpartthcnt, A.G. Office and Treasury 
Office :- 	 . 	

. 	 •:. 

1, I 
 Shri. ;\'ian.liar Singh, of Kakcidng. 

2. . Modhmango, Sr;Accdtuitant, A.G. Office 
3. i\id. Gyasudcbn of Thoubal 	oijing, a/p, K.i.. L:Lnc. 
4. Sun. Lani1cengbam 13hogitc. Sii.igh of KiRai Lamlong 

1azar, Rctd. 
• 	5. 	.. Md. Saukat \1i of Yaixipok Tulihal, Angtha Thupokpi. 

6. Shri.Jugindro Singh of Yairipok. 
• 	 7. Shni. Nongyai Singh of Na&nbol a/p Sangaiprqu. 

 - Shri. Manglem of Nambol. 	T 	,,., 	 •. 

 Shni. Nirpcn Singh of Khongrnan, Clerk Typist of A.G. 
Office 

-- 	I 
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Kumar Singh of ].ta Wangthonbi Lcirak, Rctd. Head 
i1(t. 

S.iri. Kwaklei of Sagoitongba near Recent Hr. Secondary. 
Md. Anwar All of Thoubal Moijing. 
Shri. Chaoba Singh of Thoubal Ningombam (expired). 
Mn Singneng (60 yrs) .f Churachandpu.r. 

So tat uU this repolt is presented 117 witnesses have been 
examined ii connection l.1th th case. The investigation team has 
also suLL:: J in rccov.r.' Ri.. 42,700 as a part of the money 
frauduh!Iiv vhIdravn :it. accused persons. They have also 
fro:cu :i: accounts f he accused persons. 

Ui.JflN OF fH .JCATION DEPARTMENT 
±EcTTON) 

I ) :i 	:n1inatuu of Official.s of the Education (S) 
ie Cotnu:: hd been i.athnatcd thst the Dector 

	

, issue: 	aLlowing the beneflt of pcnsi)n 
.tLUS t 	..dpandits and I Ictdmastets of L.P. 

	

• .. hc :.me: 	.: —Al posts ;rc e. ident irom th fdct 
t1i.t 	... . lLL cv.. 	. :resc 	ti uh t)Ost cjlicr lii 

	

ipioyce.. 	• 	u1cs I 96 or in the ROP 1975, 
1932 ar... ivcn in Y%.'Ji l  1999 (effective from 01-01.1996) 
\VhieIl '. cri.!, a pay scale fcL the Headmaster of pnma' school, 
togcthcr.iih d- atofJB. School, thenonicnclature " Headpandir/ 
LFScbcci" was absent. L.P. Schools did not have sanctioned posts 
of Headpandirs. Such orders passed blindly either in compliance tc 
court orders or at times, independently to accommodate the 
demands of so called affected tcachrs were done on the basis for 
the orders passed in 1998. Fresh application by the left out teachers 
dcmning sriiar also were justified on the same basis. 

He :.vcr, ti 
 

	

orders 	 as they had been pascad 
\vlthot......d.ig neccs.uy a[[:ovals from the Government and 

4,  
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are clearly designcd to grant cxtia ordinary financial benefits to the 
teachers with .retrospective effect which was neither th3 practice 
nor the intention of the Government in passing the pEevious orders. 

On examination of the officials of the Accountant General 
Office, Manipur, it was submitted to the Committee that as per 
the initial examination of records conducted by the office of the 
Sr. Deputy Accountant General & E ), the following pension 
revision cases were finalised by that Office between 19-06-2002 to 
16-04 2004 on the basis of orders issued by various authorities in 
the Government. 

Particutar Jot,dr.mbers of cacs in which 	- Gr.ndTutil. 
O. penaioaary btnefiis have been teviscd 

bci\VCC1 19.6.2002 to 16.4.2004 based on 
orders issued by various authonuvs in 
the Government including Director of 
Education (S.  
19.6.2002 to 4.5.2003 5.5.2003 to 16.4.2004  

 'lead Pandit 104 919 1023 
lead Master 51 384 435 

skib-Total 155 - 1303 1458 
 ,\sstr. Teachers 243 55 298 
 Unidentified cateor nil 205 205 

Total: 398 1563 1961 

The revision of pensionary benefits has been done on the basis 
of various orders issued b the Government, Director of education 
(S)and Zonal Education Officers. 

Out of 1.458 cases revised during the period 19-06-2002 to 
16-04-2004, cases revised on the basis of orders issued by Director 
of Education (S) are being identified. So far 100 cases have been 
identified in which pensionary benefits of Ex- Headpandits/ Head 
masterswcrc revised on the basis of orders issued by the Directorate 
of Education (S) (92) cases and ZEOs (8) cases. 
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At the sanc tinc the A.G. Oftic also had been exercishig for 
?1' 	 cac files of Ex-F-Ieadpanc1is/ 

1 1C:itn1 	S '.Vh \VrrC :!!O\V 	:-id benefits by :evicwing the 
oh CC CCO 	 s 	 o f  N $ C\CC SC, (IL. 	of 5C2 
CASCS 	 \ C 	 CI. 	 Li ISS 0 iC, 1CI 'C 	O' 	Ii C 

	

LSL 	u L CLs s pc dCd bc1ovv -  

Part ic 	1ar: Pcnsi.Iu f151) 	Arrears of 
Oriyina1 i.cvi - :d iGatuity Coth:nutation 

- (in Rs) (inR;) (in Rs) (ia Rs) 
1' l3atcli of 1,78,343 2,29,85 21,71,465 24,61,214 
100 pease 

Batch of 1,33,540 1,91,242 24,08,521 26,16,848 
19 pension:s 

20,63,371 6S,4,486 3" Bach of,  I ,:t.312 1 ,79.5 
I I) - 	ncn 	:1I; 

1 	4. 	l.t- 

10,%f,41S 

56,52S 

1,23,02,185 

64,4S6 

1,8,47034 

P' itch, of 
73 p 	ioa 

5914 

7,';,139 lotal 302 

The Cola ttec also cmiLlcd the officials of the Dircctoratc 
of 'rrcasiric and Accounts, 	iour, as the Committee feels 

• 
 

I 11 a  t 	j r 	 piavia;' ait important role in the preparation 
• 	 of pCIISIO ,'ar( a:: :•nsion 

WN 
With i: •.i:e; ion of i:.: 	:.'niittec, the l)irecorate of 

Treasuries 1 	 cases o:i av:ncnt cf 
:ricars of :- 	to the if - Uca1:nasccrs/Hcadpandits. The 

• 	 findi:is of :hc i;a:tmcnt So far had revealed that paynient of 
arrears of ne:sio:i have been macic to 934 Headmasters/ 
l-Ieadpandiis. The table showing the nurnbèrofpcnsioners and the 
amounts of arrears drawn Treasury wise are s1own as 

C. 

I. 
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S. 
No 

Nus.e o'T:ersu.ry 
. 

Excess amount drawn per month. 

1. 

3 
4.. 

 

dpur 'Ircas 	'; 

I 	io 	__________ 
Jj 

, 	 78655 
8,17,303 

 56,412 
40,070 

 jiribl 	 - • 	 ' 13.090 
7 . 1,48.902 

9. Thuha1 	. •. 	6169,178 
10 ., 35,250 	(average amount) 

1 
l2 	 -_____,,__._._ 

I 	1,65,847 
67,340 

- 	 21,4049 

5' 

4 

_______- .-4 	--'-- 	•---..-. 	- -..--..--.. 

10 
	 I. 

C.nziittee har b:ca inini ted that the above data cai not 
be tre.e.d as the final 3cure. The birg discrepancy bctwecñ the 
figure cf 9•1 detected by the .Educadoli (S) Dcparentard the 
934 piioricrs detected by the Trcauries and the total number of 
cases (1 8) in which pensionary benefits havebeen revised for the 
Hcadpandit/Hcadmastcr by the Officeof Account General, 
Manipur nced to be reconciicd. 

I 

Ii Txcasary Offices and 5 Sub-Treasury Offices in 
the St.ise, uuL of this, 10 Treasuries and 3 Sub-Treasuries handle. 
pension nattcrs. All these 13 •.U:casurics are involved in the present 
ovcrw:awJs. .. . 

Ti pleadings of the Off.icials of the Directorate of Treasuries 
andAcceuns is that the easury Offices arc preparing pnsion.. 
arrears bili on the strength of the PPO issued 'by the Accountant 
Gcne:al. . . . . 

TXCESSAMOUNT DRAWN PER MONTH 
I: Treasury-wise cnsolidated statment of excess monthly pension 
drawn afre,: icvision of pension is appendd to herewith 
Trcase.r,-wi;c Consolidattd Scwsnen of Excess' monthly Pcnson drawn aftcr 

• 	 Rcyi,ion of Pcnsion. 	 .. . 
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CIL  

I Excess mcnthly pension drawn for 10 months is csttmated to 
be around Rs. 2,14,90,490/ after revision of pension. . 

-2. Totalaxnoun.drawn onpension gratuit3 comniutation fter 
revision of pension is calculated to be around & 12,65,80,299/- 

I 	 - 

T KTQC7. 
''j. 	

J!LL 	- 

-. 	
'• 	 l''lII;; 	..- 	_•_. :Qn rcqu.siLon of information froth the Finance Pcpartrnnt, 

Govcricnt of Mathpur, by the EnquyCoittec it has en 
submitted to the Committee that - 

The Educatton Deparent shoUdke acon foi dthon of th e  1.noinenclatlire "LI? Schools ' appearing in the RRs for ihe post of 
Head Master, Primary Schoolissued vide notification No.2/12/1996 
since there is no post of Headmastcr/Headpdjt in the L.P. Schol. 

Percent of charge aflo\iance only to teachcis serving as Headpandit 
of L.P School should be considered by the Fin nceDatment 

Concurrence of Finance Depaitnient (PlC)d be obtainedCj 

for ant of 1;her scalcs of pay wlic:c-;cr there is 	iic . -irt ocder and such hcuet s1ou!'J not be cxtcnckci. autornrUj(-: /  in c-:ses where 
thcrc is no ucli courts order , 

cases crdiinig to nodorl and retrospective promotion/ 
upgradation should he referred to Finance Department PK for 
examination. 	 -. 	

,'., 

As regards the pay scales of.I-Ieadpandit in L.P. Schools,'jt is clear 
that there has been no prescribed pav•scale for the H 	 P. eadmasters in L 
School.s c' en in kOP, 1996 

In cases of refrcation of the pensions invoivin }ghcr jywith; - 
retrospective effect, ccncusrcncc of the Finance Dcpart:nentis needed 	- -, 
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under GFR (Rule 42-A) In these cascs e pension cell of the AG 
Office should have obtained ad ice of the Finance Department in this 
matter bcforc issuing fresh authorities. 'C( . 

he submission of the Fnimcc Deptiment, Government of 
Manijui is that all the Financial  :prcceden s/rules: have been violated 
by the Direcoratc of Education (S) arid the Office of the A.G. 

	

- 	. 	,•• 	c;: 	 ., 	. 

• 	OI DFSISSUFDONTJPPFFNTSTAGFS. 
The 	 during ti.e cc1:se of ëcaivdnaJon detected the 

• foUowj 	o:dc:; iandn Hcadmse-s. scale:, Ex- Headahdjts/ 
I IUmiç C L 1 /Pinnj c] oL 

•LIS'LQp Q 1WERS GNTING IEAflSTERS SCUE 
TOE 	

OF L.P./ 
PRIMARY SCE-{OOLS' 

Si:No. Orders No./clatc . 	:: 	No, of tcachrs 
1 46/1593 LD(\O 	Ti / 12QQ4 	 10 
2 	do 	 15-1-2004 	 18 3. .46/25 /2003ED(\0(p di. 23-1-2004. 	• 	16 
4 46/2551 0u3 LD(V)(I) cit / 1-2004 	 17 - 	-dj- 	 dt 6-1-2004 	2. 	9 6.. do 	 . 19 ,  
7 46/12/2003 hd(V) 	di. 144-2004 	 21 - - 8 	do- 	 di. 5-1-2RI4.2" 	 21.• 
9 -do- 	 dt 17712-2003i I 	 13 10 -do- 	 - dt 15-12-2003 	— 13 

11. ,;-do-. 	•., :- 	 dt. 42-2003:..; 	.- . ... 
	9. 

12 46/71/98 ED(V1 	cL 20 1 2004 	 9 
13 46/70/97..ED(\0 	d 5 5 2003 	 5 

. 46/8/99..ED0 •- 	di. 11-12-2003 ...... 
46/76/7'c''D 	..:.:) di. 17-11-2003 ............. ::. -6 

::16. 	-dd- 	.... ... 	' - c' • -j 	2003 ::. 	10::. 

IL 
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.17.' 46/8/99-ILD(V) ', 	di. 12-2-2004 ' 	 : 
• 	:18. .. 46/8/99-ilD(V)(1)::'. di. 21-1-2004 	 22 

• 19.1. 4618199-ILD(V) ' S 	dr.30-11 -2004 	 41 
20 	ri 2l j 0 3  .DV)(l) 	JL 32 1 2004 	 3 
21. •;6/21/2003-ED(\O() di. 22-1-2004 	 ' 14.. ' 
22 4b/21/2003 LD(V) 	di 19-1-2004 	 7 

Total: 	294 
& 

- 	. 

ORDERS PASSED IN 1990 98 AND 2001 
•12(1-1C)/107/90-SE(S) dt. 8-32001: 	 74: 
12(1-IC)/238/2000-SES) dt. 30-3-2001 
'12(Hc/322/2001-SES) di. 15-12-2001 	 41 

26 ) 46/27/97 ED(V) 	dt 5 8 1998 	 196 
- 27. 46/43/88-ED(\O 	,., dt. 5-5-1990. 	 1.3 	. 

28. •16/43/88-E1)(\ 1 ) S 	 dr. 12-10-1990 	 35 	.. 
496 

The irrcgulariti.cs/anomalies noticed hi the ordcs isucd by 
Zonal Education Ofliccrs were:- 

• SLNo. 	Name 	Ordcrs No./datc 	 No. of teachers  

	

I. 	 No. 2/18.Zi0-Spt/50 	dti9-7-2993 	 8 

	

ChUISCh.11 -,d;)UI No. 2/17/90.1iD(CCI') 	dt. 25-3-2003 	' • 3 
3. CaiiUcI 	No. 2/25/97.ZE0(CDL) dL 28-O-2Uu3 	 2 

• 	It has becu cs(i)lishcd that ino of the 'orders dsucd at various 
stgcs hd E;c done by Shri Tb. iir:t Siugh, L)i:or, Luucation 
(S), Sun. Ti. Sh:niiungou Sin,h. Director, ]_d.:catioi (S) and 

• 	Shri. N.K: iliina, Di::ecior, Ed:cadon (S). 	: 

On being. prcsu:nably aware that Vigilance e1 rtment is 
making cnc1lartes•inio numerous c:scs of un-authoriscd dra\vals of 
pensions, arrca.0 pensions and arrear pay amounting to over Rs. 12.00 
crorcs from 'the Government Account' by the retired Headmasters/ 
I-i.eadpandits of Lower: Primary Schools ..p.ndcr the Deparient of 	 11 

Education (Schools) on the basis of irregular orders passed by the 
• 	

: 

- 	'• 	, 	• 	': 



II 

4. 

1 , . 

former D:x.ctcr of Education (S) and the Zonal Education Officers 
at various points of time, Siri N K Shimray, Directoi of 
Educations (S) issuc in order dated .4.2004.cancellirig all the 
previoUS orders passed by his office Putainingo the grant of scale 
of pay of Hcrdmaster/Hcadpandc of L.P./Prirnary Schools. The 
said order 	crded heretc,: 	.:.--- 

GOVERN:-HT Cl: MANIPUR 

	

O! 	c::"T-1 D;d:ci'D; OF EDJJCIT10N (5) 

• 	 ORDERS 
Impbl; the 6 April, 2004. 	: 

No.46/8/2004-ED(V): All orders issued by this office pettai ming to grant 
of Head Pandit/HeaaMaster's scale of pay to cx- Hcd Pii/Had Masei of 
LP./Primay School for pénsioriary benefits stand cancelled. .: 

• 	(N. K. Shiinray) 	' 
Director of Education (S), 
Government of Manipuc. 

Memo ?o 4.!8/2cJ4-Ep(V 	 Impral the 6thApni,  1004 
Cops to 	 I 

O I. The Accuntanr General,Manipux.  
2. TheVijnc Commissioner, MariipuL:- l,..;...; . . 
3, The Coci:nisioncrEdn./S), Govt. of Manipur.  

• 4.:rh Trcarrv/Sub-Treasury Officer Concerned. 	. . 
The Zorud Education Ofccr/Dcputy Inspector of Schools concerned. 
The Schools concerned. 	 . 
The peso:is concerned. 	 . . 	. 	. 	. 
The D.A. co:ccricd. 	 . 	. 
Tile  

jd- 
(N. I Slmny ) 

Direnor of Educatinn (S), 
•2 •• 	 . 	'• . 	. 	 Government of Maniour. 
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C .  

! 

However, the orders does not indicate the actual number and 
the names of ex.-Headm.asters/Headpandits covered by the orders 
and also does not indicate the steps necessry I

torccover the 
fraudulent dxa1s rnadc on the basis ofPPOs issued by the AG 
Manipur. It appears that there was no intention to rectify the matter 
atall,. 	.. 

flmc Cornmi.Ltcc too!: rerious view on the ir:eguiar :: ': issued 
a:va1ioussraes by U Dicctormtc of Education (S) ::.:3 ru:ngly 
instructed the Departmctit :con ccrncd to initiate a;propriate 
disciplinary action on the iffitcrs and staff involved in :i fraud. 

Following dixcctiori givcTn to the Department of Education, the 
fo]lowingOfflccrs/Offlcials of the Education'S) Department had 
been suspended:- .. 

( 	.., 
List of suspended Officers/Officials of Education (S) 

Department, Manipur. 

SI. 	Name of 011zccrs/Offlcials 	.; • 	. 	 orfice 
No. 

Shti N.K Shiniray,AddL .. 	- Directorate of Edn.(S) 
Directür of Education (S/Hills)  
Shri. M.Sanatombi Singh, ZEO 	-. Zone-Ill; 
Shri. N.Surjit Singli, ZEO' 	. - Zone-Ill 
Sint. Boboi Gangtc, i/c ZEQ 	. . 	- C.C.Pur. 
Shri. A. Shamu Singh, i/c ZO -: 	- Wangoi 
ShrLN.Jacob,i/cZEO 	- 	- Seriapati 

1 Shri. M. Vaorci,i/c ZEO 	......... 	. 	. 	.... 
:S.hri. S. Lckiiendra Singh, i/c ZEO 	- Jiribam 
Slid. M..Kumar Singli, D.I./D.D.O... 	-. K.akdiiug 
Shri. N. Ibopishak Sin:h, D.I./D..DO. 	- Zone-I!, luir 
Shri. N. Khorncj Siugi:, D.I./D.D:Q. 	- Zcn-I. 
Shii. N. ibolianbi Sin.h, D.I./D.D.O. 	- Tl.iouha 
Slid. Ngultuoiian, lid. Clerk 	- ZEO O5ce, CCPuz. 
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Shri. N. Rcn Singh, J id. Clerk -  ZEO Zone-Il 
Shr. L:chongkun5 1:n.u, 	Acctt 	- ZEO Office, CCPur. 
1d. eir Ahamad, S.;cci 	 ZIEO Knkchii ;. 

Sr. Acct. 	 - . ZEO Ukhrul. 
Sh. ..k eiihoi Sin ;k, 	Directorate of Edii.(S) 
Sh:.i...\. J-2ankumar ieh ).DC 	- Directorate of Edn.(S) 
Shr. .1 . .lago Singb, UDC 	 - Directorate of Edn.(S) 
Shri.Ji. 13iru Singh, UDC 	 - Directorate of Edn.(S) 
Shri, N . Chandrahas Sinrh, DC 	- ZEO Zone-Ill. 
S.i;ri. Tb. Südam Sinh, U.DC 	- ZEO Zone-Ill. 

21: Snu. L'g: c]ong1Kipen, i/c. ZEO 	- Kangpokpi 

Sh.i. I Y.B. Angk.hel. 1)1. 	 Chandci 
Sbi. 1 ,. :\khe, joint D:: :o ...... 	- Education (S). 

.27. Sh:i .J.ai:nolam Hac:J;, . 	•.. 	'*ZEO, Zone-I. 
26. Shri.  

It I. ifl.X .bable that ru. 	on o.... 	 I\ , s. Ngahchong 
Kip;1ci:, /ii.0 was done s h:ily by .  the Dcpirtmcnt without the 
lnoci1ec ol the Commitrrc. 	. 	-.. 	. 	. 	. 

oBcJiVATION 

-i: The Coltu7ihtcciof thevicw d;nt theDcpaximts of Finance, Eduation, 
Cfj the ountant General Office and the Directorate of Educaori :(S)  was 

aware about alleged fraudulent drawal of pcnsión,arfears and salaries by the 
retiree. ic r.i -' ers Wind i Icj-t ts of LP Schools 

fact is established in a mccting held on 2-10-2004.at 3:QO1 1.1M. 
in 	Chamber of the Principal Sccretax (Finncc) Govc'rñment 
of Mauiprr fiic:etn .he fobowing Officers were present to discuss matters 
relating to grant of,pay scale to Hcadpandits of L.P. Schools and . 
retrospective ucomotion in respect of school teaches: 	: 

1. Shri. R.C. Mishra,  
Principal Secretary (Finance), -  
Government of Manipur. - :- 

'5- 
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2: Shri. P. K,, 
 

Accountant General. Manipur. 	 . 

Shri. r'. 
 

Cot fltjs5jQliC (Eduit Lion- Schools) 	. . 	
. .. Governmcit of iIan!pur. 

i'4Ts. lina Akoijani, 	- 

DAG 
 

5 Shu C' jayanta Sin gh, 
DItC.CLO of Lductjo (school 

), 
Man pUr.  

In the mecLing, the Accountant Gencr1, Manipur highhhtd certain irrcgularics that wcrc deectcd in dIc CO',!-, : c of cxamit-1a :1 of prnsion 
papers of retcd icacl parLicUla:V We ircgulariti es in W; higher 
pay scale to 111C teachers '.ho had vrkect 	J -ieadpaai n: 	.I). 3ejtool and retrosj)cctj;-e 	 ~ ):Ib 'ivcji to Ll:etn witiou1 hr cc:':.u(-)c e  0 litianccDc:t:-. The aejuiy AG. i\ :ipuraisopc 	onuin some cases the pay 5c: :rcscrhcJ for the post ot lcadmasLc:;J.B. Sehcol was 
'ranted to J-Icad'),tndI( S  of L.R/PrjrnarSc}to1]5 from Oi -04-1976 onwards 

The reJ:u.e:thau 	of thc Eductjo i  (5) Deparriient ciariEcci that there is 110 saaCtjoned/cre. t td pest of Fieadpandjt of L.1 Schools. 
I- iowevcr, some teachers who had obtncd court's order for payment of higher pay scales for the period - during  which they rendered service as l -Jeadpancliu wcrc allowed to draw higher pay scales th compliance to court 
direcvc. 	-, 	 . : 	 . -. 	 : .-. . 

Thc Director of EducaLion (Schools) explained hat schools having 
classes upto class - II are catcgoriscd as L]. School while schools having 
classcs uio \1th standard aieJ.B./Pria ry  Schools. Hcaiso sui)1nutd that there is no sancuioued/crr. e d post of l-Icadpantht/L.R Schools although We post of . 1-Jeadpandi r/L.P School is included in the Recrujunept Rules. 	 - - 

Thdecisjorjs taken in the niec tilig are  

f i) Since there is no post of Head Pantht, L.B School, the Dctorof 
- 

	

	 Education (Schools)shod take immediate steps for deletion of the 
iO1flcticlaturc"L.p Schools" appearing in the R/R for the post J-Ied 
Masters, Primary Schools issued vide Noiic:Lion No 1/24/96R1y1)p 
dated 02/12/1996. 
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ii) ED. (PlC) rhould consider grant of coarge aliowiince to the teachers 
srQibg as Ficad Pandit of L.P. Schools by revetingbck to the position, 
that c.tstcd in U-... ROPs prior to 1999 i' stead of equating them with 
1-Icad Master of l'rimary/J.B. Schools. F. D. (PIqshoi.ildinidate action in 
this rcgard. 

• 	iii) \Vhercvcr thre is a specific court's order 
• 	it should invariabiy be done with th conurrence of Finance Dcpatment 

-'' 	 (PI( as per the Ruics of l3usincss/Scrv.ce Rules; and in case where there is 
no such court's odr, the benefit thoud r:ut b cxtcndcd attoxnaticall. 

	

•0 	 0 	 0• 

TheAi ILr:,tC DepatWLt of j:ucaOn Department (Schooh) 
4 - 5" should const V, -i'sok Poisa.'çbzm. .iior Advocate in respect of thc 

pcnchng cou: c..:: riaiJng to 	R;rr..t of higher pay scales with 

retrospective 	ta.J find v.arr and mans'to stop grant of higher pays 

ECttO c1...LL\ 

All cases 	:::ai:irLg to. ioional and0  rcrospcctivc promotion/ 
-pgradction rhouid be efcrrcd o FinanccDcprtrncnt (PlC) • fpr 

cxamitiauOn. 	.0 	 •..:- 

	

1;) 	 I 
:0 The Comn:tiec finds it mcoirpt eusiblethatdcspite being aware 

} 	
r 

 

that such hiu.. c.f ads eic tAing p ice, nofurthcr acticn citl'cr to 
0  7 recover huge suns so d-rawn steps taken to idcntify arid. 

book thc culpsi 1 Tcrwever, on Inc drcrton of the Committee, pamc 't 
of pcns1cn to -iiinvolved.pcnsionersh ave been stopped since May 2005 

	

•0 	
. 	 , 	 . 	 . 

• . 	 ., - The Comntrec rdsopbscrved that thinq is lak o..responseaid ready 1  
cooe1nor1 fio tic conccrne I Dciainents at the time of enquiry 

IP 
2 The Coi-in'ittcc obsrvcs tb-it allThsc iregulanties in thel 
fraudulen't dra'al of pay arrc,.rs, TensIoarrea.s and other benefits . 
enjoyed by the teaLherrs in the Depaztmeit of Educatir (Stho'1s) 
are maSter1P!P3Cc1 by scrne Officcrs/Ofcia1s and srne brokers in 

col1uson \vmi the Director ci thc Lducaton Department (S) 

3' The Co ui 	in the course cf cxaminatlon had found that 
inaiy of fl- s. 	 were not even 't' ire 

0 	

• 	of the arr, jLuity aiid corumutatontothcth foiowing the 
rev siou o 	r shy thc D &c 	...tc of Educ01t1o1  (S) ,hioiIi 

j1 	. 	. 	 •0 

I ,  

)k. . 
: 

• 	•0 

•0 
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a sr,ics ofi orders comiacucing froO5OE-2003. The Coi.miete&s, 
upicion that the entire erercise :had been mastc ind..d and 

c::ginccrcd by certain persons (b,vkcr) associrted with tI..e Dirrcorate 
of Education (S), the A.G.'s Office and perhaps with:thc knowledge 
of Ireasunes is procd bc)ond doubt. 

4. The' Coimittee took scrioti view, of A.G."s' i1oivcncnt in 
indiscnminateiy issuirigrevised,PPO withou i anyhek wh:soevéiJ 

• 	Tbe'A.G. Office, 'on receiving the oi:dcrs n the reiaion cf 
• pension arrears and other bcnefit,s,should have asked forclatiiicatioii t 

from Finance Depar mcnt vhethcr confcrmcntofiii.gher IJay and 
arrears to retired Headmarters/Headpandits is'in'cnformity•with 
ROl? 1999.The facts could a1scbe ascertained froxii the Dcpartmenj 
of liducation, Government of Manipur. . 

flyt 	 I 

5., 
 

The submission of the Treasury is.that unless there are glarliig 
facts and circumstances w4lich 1  have been brought to their notie 
the rrcasuis generally c ected to conip1y_th the A.G! 
authority Normally this isgeneral proceduic.  

Howcyer, the Committee finds it,diiflcult to accept thar the 
Trcasu,y should tahe sheher on the above. The Treasury 15 aLo 
expected to verify whether the pension rcviou and c:.cr.r 
mentioned in the ordes were in conforini"y with the ROi 1999 
(effective from 01-01-19) which prescribed the i' scale for the 
Headmaster of primary School, together with that Of thcj.B. School. 
L.P.School did not have sanctioned posts of Hcadpandits. The 
sLeernunibc of such'oi:dcrs should have raisedsbme suspicIo 
and they could have been more caref'ul'instead of hastily prcpathig 
bills and passing then without any verificat.on' The Committee 

• 	would"llke the Finance L)Aparimentto look into this serious 
dcrcl.ictionQf duties. 	•. ' 	 •' 

The obserauoii of t 	onttce Ill th't u e C rc 't of 
• 	Education (S), i.G. O1fic aid the Direc:orate Of T;earu;irs and 

— 

S 

• ;i 	. 

• 11 

0 

; 	
.,•1 
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Account rc eully ICSPOflSI)I L  that led to the iriegulat drwai of arrears salaries of e Headpa1t/Hèath'.• 
	Schöö1': 

• 	GTh ConijtCC apc 	the comthend5b1 job !cfed by the SIT 	ar1csti[g somc i poti accused persons;:Jt the same the di Coi.ni itec desir tiit the SIT should not sprc any one hcu 	or mflue ul 	uie COUISC of its rn e u sgao if the C\ I 1jj 	U 1n ol cim 	 un 
tic CSibhshcd in th e  cs 

OJj!I] ttee rcgeetcd Lo note: that importajit ofccr s , officials, wi:o ar" alleged to have •cn volved in the case are sl1 
absconj, iuicj cvadingarres ts  .• 

NTDATTQN 
L:ufl:jfleflds tatj should ce o 	'.vith ciet baud. ;  by fLxing 1C.Sj)Ofls) Ues to de Officer 	 of thc f).:re.rt oFEcicc:tjo. ,  ([i) \v1:o • 	nac:.i ;: fl:auduicn 	a..'a :.d of pension arican: and salaries of dpan ç 'i t . of I ..R School , . 

2. T1 	Ct a)jLc 
hasc aLjs1cd th iflVolvcncntS of 'some Offlccrs/Offi,d.: of.the'j.G. 

0f1iccThe SIT is handicapped j)1octl) n s 	LC the cases 	d'e A G 1 is centrally Administered
to 

Office and a uC cc1jn pocedures e requ1re to be followed in CISC lCCULdJ i 'dos c to bc su1noned/ariested for inte1r6g o bytheSir 	 sc.. 
The Co 	, thercfo 1ecoipjnens tint the Sif shoLlid 

i
nitc icgd, eZ ted steps a c erformuig thcu dutics foi the 'Irrest of the Icu,d pelsons 	

, 3. The role of i:rokers who acvciy cd as agt d,a1sojbe 
proved beyodd doubt.T11 Comm tee rei 
persons should ais booked. Approprthte action should also betaken 

Li 	

IF 	
A 

on involved offics who retired. 	• - 	
:... o

Air 

• 	 .• 	•. 	 •. 	• 	• 	
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So far the Directorate ofTreasuries and Accounts is ccnccrncd,.s 
wanted list of Officers/Officials are yec to be lreparcd by the SIT 
and also no arrest have been made, thouli the list of most of riieim - 
had been made available. The .Conunir:ee isof.th.. view that the: 
Directorate of Treasuries and Accunts,.Manipur- must havc) 
knowledge of the ir1:cu1arity of orders issued by the Director of 
Education (S). Copica of vaous pay orde 	sued •  from time to 

• 	 time by the Finance Department are 	 the Director •tsual1y.endorsdto 
. 	 ••••. 

of the Treasuries and ACCO.UntS..:..tçJ 	 . 

The 	0mm tee therefore; rcconcnds thathe Govern 'i'nt 
otManipur (especially Finance Dcpar nnt)shou1dtakc steps to 
detect thcofficers./officials of the Treasury Offices who knowingly 
entertained the fraud PPOs issuedby theA.G. Office for thcii .. 	.• 	.•... 
personqel ; monctary benetits and to take strog discinlinatv actidn 
'igainst the erring officiils 

-. Though the exact amount dia ,,m in connectiok wich ttis case 
has not yet been ascertained, it is esthnatcd-to be more ti:ai Rs: 13 
crores. 	 . 

The Committee, therefore ' strng]y ieconimeirds that the 
Government should take stcpfo recovery of the excess amount 
drawn by the teachers, retired Headmasters'itnd1-Jca(iendjts of 
L.P. Schools. Pensions withheld (i.e. 3 months) estimated to be 
around Rs. 64,47,117 should be adjusted agthist excess 	rawals by 
individual pensioners. 	

. 	 . 

The Governmcit of Manipur should intimate to :kc 1-Jouse 
the stcjs/acdons so far taken up for recovery of.th 	c::crs dravn 
by the ietaed Hcchn1stct/Hccd'lndats of L F Sd OO'.. 	s soon 's 

..• possible with th& amount so far recovered. . 

•.-: .1 

The Committee is of the view that taking into, account the 	•. :i 
widespread iiaturcof the fraud.invo1vin 	the Education Departrnent..: 	.,. 

I. 	• -- 	 . 	 • 	
. 	..J 	. 	 . I 	.. ... 

Accountant General, .ircasunes/3anks and non-Official brokers, 
• 	-•: 	- 

.•- ......... 

ij 

• 
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the State C 'vcrmnentwid: 	cscnt preoccupation and limitations 

may 13c,b e  ij 	a positioii to c..npicte the invesigadons within a 
:reascI1.,b. 	;:i.d of tini.. It : 	therefore recommended that the 

mvcug.oi 	hould• be hai.h 	over, to indepcndctit agency i.e., 

Ccntr 	.! 	c. 	i 
 

of Im cs' 

;ANNFxUREA'•- 	..• .... 5 

• 	

. 	 GOvERNM'Lnr OF MANIPUR 	I 

• 	 POLICE )1IPARTMNT'' 	'• 	 •• 	- 

. 	
thc DicrrCerel of Police. Manipur, ImDhal. 	• 

• 

Irnpi:d, t:c 12 	May, 2005. 	. 	' 	• . 	• - 

NoTC 	( 	
0 5  PI1Q( t) 	iSpeciall i csujonTcarncorissUflg 

of thc. 	O\ 	otficcrs 	hi 	ccnstttutcd under the o c 	.li coi trol 

of 
SupL 	ofponcc CD CB) for srnootiindspCedyineSg0n 

cases 	1.. \o. 71(4)05 LihLl Police Station u/s 420/424/468/ of 

P120-B IPC 	uci othr.cases registered in connection with the fraudu1ent.. 
chawl of pcnsiofl, arrears and suaues by Ex- Hcadrnasters/Headpaflthtst 
rn thecduUo(S)DL 

,1 	Sti K 	Dhanach'i idr' Smgh, MPS, 	
. 	0 

Dy. SP(i/c Addi SP-Piosetion 
2 	S} j I 	Ranishorc Sin,h, 

In 	etor, CID (C.'iri_ Branch) 
3 	i 	G 	thoh_ri, I or i ei, 

• of linphal Poce.ttiOfl. 	.....•• 
	

• :. 
4. 	E.Th. Manda:  

c 	Lunphd 	,'tation 
T he Se:intenden' of Poi,cc, CID(Crinic Branch) will directly and, 

closely ua.vise the 5invcstigrtion of the:.ca.,ses 	 f 

by thc- SIT in mis bha1f .tid 	bmit quarterly progress report of the casesr 

to the binders nç 
.5- 

A K. Parashar 
Director General of Oli...c, 

-. 	.:.- 	... 
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• 	ANNEXURE - B 

Gov::NMENT OF I.ANPUR 
r'CE DEPARTMENT 

Ordars by tha U 	oz Gencr of 	anHur, Ii:' ha1. 
ai, the 7'Jui, 2O5. 

In cotitLuation of this orders of even 
number dated 1.5.20 and 1.6.2005, the following officei are hereby 
attached to Speia1 Investigation Team, which was contituted for 
investigation of FIR case Nc.71(4)05 of Lanphe1 Police Station u/s 420/ 
424/468/120-B IPC rcitcrcd in connecti'n with the fraudiknt drawal 
of pcnsiôn, arrears sa1aies by Er- I eadmasters/IIeadpandits in 
Education (S)Lcp ::.nt, widi immcdi 	effect: - 

• 	1. S.I.  L. Mci:brna SLgh of wai Police Stiou, tphaI 
West Dittict. 
S.L N. Iioca cf Ctiy Police St.tiun, Imphal 	Dtrict. 
S.I. T. :aobi of Porompat Pdic Sradon, Implial East 
Distic t. 

The cnccrriad District SP hou1d direct them to report to SP, CID(CB) 
imrnediaiei)Y 

A.K. Parashar 
- 	Director General of Police, 

llviaedpur , 


